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BEFORE THE NATIONAL GREEN TRIBUNAL
(WESTERN ZONE BENCH) PUNE, AT PUNE
ORIGINAL APPLICATION NO. 103 of 2022

IN THE MATTER OF:

Mr. Prakash Mishrimal Porwal ...Applicant
Versus

Ministry of Environment Forest and

Climate Change & Ors. ... Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 12TO
O.A.NO. 103 OF 2022

TO

THE HON’BLE CHAIRPERSON

AND HIS HON’BLE COMPANION MEMBERS

OF THE HON’BLE NATIONAL GREEN TRIBUNAL.

THE HUMBLE REPLY OF THE RESPONDENT NO.12.

MOST RESPECTFULLY SHOWETH:
. The Applicant has invoked the jurisdiction of this Hon’ble Tribunal u/s

Section 14 r/w Section 15 of the National Green Tribunal Act, 2010 alleging
illegal mining at Village Kole Chafeshwar, Chavsar, Thakursai, Varu and
Phagne at the behest of the Respondent No. 9 to 12 in collusion with the State
Authorities being Respondent No.3 and 7.

. This Hon’ble Court vide its Order dated 24.02.2023 admitted the OA No.103

of 2022 and was pleased to issue notice to the Respondents who were not
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present before the Hon’ble Tribunal, returnable within 4 weeks. In pursuance
thereof, the Respondent No.12 was served with the copy of the OA No. 103
of 2022 along with the Notice of this Hon’ble Tribunal. Vide the Order dated
24.02.2023, this Hon’ble Tribunal had directed the Respondents to file their
replies within 4 weeks, in pursuance of which, the Respondent No.12 is filing
the present Reply.
. At the outset, on perusing the contents of the OA No. 103 of 2022, the
Applicant has alleged that illegal mining of minor mineral has taken place at
Villages bearing Gut No. 235, Kusgaon, Survey No.21, Kolechafeshwar,
Survey No0.81-103, Kolechafeshwar, Survey No.74, Chavsar, Thakursali,
Varu, and Phagne by the Respondent No0.9 to 12 in collusion with the
Respondent No.3 to 7. In this context, it is most respectfully submitted on
behalf of the Respondent No.12 that, admittedly, Respondent No.12 is a part
owner of Gut No.235 at Village Kusgaon, Taluka Maval, District Pune
(Hereinafter referred to as the “said site”). However, the contention of the
Applicant that illegal mining of minor mineral is being undertaken at Gut
No0.235 of Village Kusgaon, Taluka Maval, is contrary to the records as
enumerated herein below.
. FACTS PERTAINING TO GUT NO.235 AT VILLAGE
KUSGAON, TALUKA MAVAL, DISTRICT PUNE
a. That on 10.02.2020, the office of the Ld. Tahsildar issued notice to
Respondent No0.12 in exercise of his powers u/s 48(7) of the
Maharashtra Land Revenue Code, 1966. On perusing the said notice,
it was contended that since the Talathi of Taluka Maval had visited
the said site on 31.01.2020, the Talathi found that 3486 brass of
murrum was excavated at the said site. Therefore, the Ld. Tahsildar

was pleased to issue a Show Cause Notice dated 10.02.2020 granting
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the Respondent No.12 a period of 7 days to reply to the said show
cause notice. A copy of the Show Cause Notice dated 10.02.2020
issued by the Tahsildar, Maval, District Pune is enclosed herewith as
ANNEXURE R-1.

Surprisingly, on 14.04.2020 while the entire Nation was under a
Lockdown as a consequence of the Covid-19 pandemic, the Ld.
Tahsildar much contrary to the orders passed by the Hon’ble Supreme
Court, that no adverse orders be passed against litigants, exercised his
powers u/s 48(7) of the Maharashtra Land Revenue Code and directed
the Respondent No.12 to deposit a penalty of Rs.83,66,400/- for the
alleged illegal excavation undertaken at the said site. A copy of the
Order dated 14.04.2020 passed by the Office of Tahsildar, Maval u/s
48(7) of the Maharashtra Land Revenue Code, 1966 is enclosed
herewith as ANNEXURE R-2.

Since the order dated 14.04.2020 passed by the Ld. Tahsildar was
passed during the peak Covid 19 period and since the Respondent
No.12 was not aware of the said order being passed, on becoming
aware, the Respondent No.12 on 30.06.2020 filed a representation
before the office of the Ld. Tahsildar. Vide the said representation,
the Respondent No.12 contended that the total area of the said site
was 1 Ha. 25 R. Out of the 1 Ha. 25 R, only an area of 0 Ha. 62.50 R
was owned by the Respondent No.12. The balance area of 0 Ha.
62.50 R was in the ownership of Kumari Ramesh Kumar Wazir. The
Respondent No.12 also stated that the alleged illegal excavation was
undertaken by Shri Shankar Ramchandra Earthmovers Pwvt. Ltd.
(Through Avinash Dhamdere) in the area owned by Kumari Ramesh

Kumar Wazir and the Respondent No.12 had no business of
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whatsoever nature with the alleged excavation. Therefore, the
Respondent No.12 had requested the Ld. Tahsildar to undertake re-
examination and verify the facts in pursuance of the representation
made by the Respondent No0.12 on 30.06.2020. A copy of the
representation dated 30.06.2020 filed by the Respondent No0.12 is
enclosed herewith as ANNEXURE R-3.

Thereafter, the Ld. Tahsildar on 31.07.2020 undertook the inspection
at the said site and vide his letter categorically found that the
Respondent No.12 had not undertaken any illegal excavation at the
site in the area of 0 Ha. 62.50 R owned by the Respondent No.12.
Thus, the letter dated 31.07.2020 clearly establishes that the
Respondent No.12 has no connection whatsoever with regards to the
alleged illegal mining undertaken at Gut No. 235 and the Respondent
No.12 reiterated that no illegal excavation was being undertaken at 0
Ha. 62.50 R which is owned by Respondent No.12. However, even
though the Ld. Tahsildar had absolved Respondent No.12 in the letter
dated 31.07.2020 and stated in unambiguous words that no illegal
excavation had been carried out by the Respondent No.12, then also,
the Applicant vide the present Original Application is trying to falsely
implicate the Respondent No.12. A copy of the Letter dated
31.07.2020 issued by the Office of Tahsildar, Maval is enclosed
herewith as ANNEXURE R-4.

Being aggrieved by the order passed by the Ld. Tahsildar dated
14.04.2020, the Respondent No0.12 on 19.11.2020 filed an Appeal
bearing No. RTS/A/483/2020 u/s 247 of the Maharashtra Land
revenue Code, 1966 before the Sub-Divisional Officer, Maval Mulshi

in accordance with law. Vide the said Appeal, the Respondent No.12
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reiterated the contention of the Respondent No.12 in the
representation dated 30.06.2020 and the letter of the Tehsildar dated
31.07.2020, that the Respondent No.12 was the owner and in
possession of only 0 Ha. 62.50 R at the site and that no illegal
excavation was undertaken at 0 Ha. 6250 R owned by the
Respondent No0.12 at the said site. Vide the said Appeal, the
Respondent No.12 had sought to set aside the order dated 14.04.2020
passed by the Ld. Tahsildar by which a penalty of Rs. 83,66,400/-
was imposed on the Respondent No.12. A copy of the Appeal bearing
RTS Appeal No. 483 of 2020 dated 19.11.2020 filed by the
Respondent No.12 u/s 247 of the Maharashtra Land Revenue Code,
1966 is enclosed herewith as ANNEXURE R-5.

The office of the Ld. Sub-Divisional Officer vide its order dated
07.01.2021 set aside the order dated 14.04.2020 passed by the Ld.
Tahsildar and has allowed the Appeal bearing No. RTS/A/483/2020
filed by the Respondent No.12. Vide the order dated 07.01.2021, the
Ld. Sub-Divisional Officer has relied on the letter dated 31.07.2020
of the Ld. Tahsildar and has also found that the Respondent No.12
had not undertaken any illegal excavation at the portion of the land
owned by the Respondent No.12 of the said site. Thus, the order dated
07.01.2021 of the Ld. Sub-Divisional Officer is a quasi judicial order
passed by an Authority in exercise of its powers under the Statute and
the same cannot be overlooked unless and until the same has been set-
aside. In such circumstances, when the issue with regard to the
Respondent No.12 regarding the undertaking illegal excavation in the
portion of the land owned by Respondent No.12 at the said site
having been adjudicated by a Competent Authority, any further
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adjudication on the said issue, would be hit by the principles of Res
Judicata. A copy of the Order dated 07.01.2021 passed by the Sub
Divisional Officer, Maval-Mulshi Sub Division, Pune in RTS Appeal
No. 483 of 2020 is enclosed herewith as ANNEXURE R-6.

However, surprisingly on perusing the contents of the Reply filed by
the Respondent No.4 and 5, more particularly at Paragraph 7, the
Respondent No.4 and 5 have contended that the Order dated
07.01.2021 was challenged by the Applicant before the Additional
District Collector, Pune and the Additional District Collector had
directed the Sub-Divisional Officer to review its Order dated
07.01.2021. Furthermore, it is contended that the Sub-Divisional
Officer is reviewing its own Order dated 07.01.2021 in terms of the
directions of the Additional District Collector, Pune. In support of its
contentions, the Respondent No.4 to 5 have annexed documents,
more particularly exhibited as Exhibit R-4 Colly. On perusing the said
documents, the said documents are nothing but the Order dated
07.01.2021 passed by the Sub-Divisional Officer in RTS Appeal
No0.483 of 2020. Thus, the statement made by the Respondent No.4
and 5 in Paragraph 7 of the reply dated 13.04.2023 is a false statement
made on oath with an intention to mislead this Hon’ble Court and
therefore, the Respondent No.4 and 5 be held liable for an act of
perjury. Similar statement has been made by the Respondent No.4
and 5 in their Reply dated 13.04.2023 in Paragraph 11.

In view of the submissions made by the Respondent No.12
hereinabove, the Respondent No.12 states that the allegation of illegal
mining being undertaken by the Respondent No.12 at the said site is

an issue which is already been decided previously by the Competent
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Authorities. However, the Applicant is coercing the Hon’ble Tribunal
and the Joint Committee to re-adjudicate the issue which is otherwise
decided in the favor of Respondent No.12 in accordance with law.

I. Previously, the Respondent No.12 as a Power of Attorney Holder of
one Pearl D’mello on 14.07.2021 had filed a Criminal Complaint No.
406 of 2021 against the Applicant and the Ld. JMFC vide its Order
dated 14.07.2021 had directed the police to register an offence u/s
156(3) against the Applicant. In pursuance thereof, an FIR bearing
No. 81 of 2021 had been registered against the Applicant at the behest
of Respondent No.12. Similarly, the mother of Respondent No.12 had
filed a Criminal Complaint No. 416 of 2021 against the Applicant, for
which an FIR bearing No. 277 of 2021 has been registered against the
Applicant on the directions issued by the Ld. JMFC vide its Order
dated 24.06.2021. As a counterblast to all these complaints made by
the Respondent No.12, the Applicant has filed the O.A. No. 103 of
2022 before the Hon’ble Tribunal with ulterior motives. A copy of the
Order dated 14.07.2021 passed by the Ld. JMFC in Criminal
Complaint No, 406 of 2021 along with the FIR No. 81 of 2021 and
the copy of the Order dated 24.06.2021 passed by the Ld. JMFC
along with the FIR No. 277 of 2021 is enclosed herewith as
ANNEXURE R-7 Colly.

5. Para Wise Reply:
a. At the outset all the contentions, averments, assertions and allegations
made by the Applicant in O.A. No. 103 of 2022 are denied and nothing
therein shall be deemed to be admitted by the Respondent No.12 for

reasons of non-traverse unless specifically admitted herein:
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b. As far as the Synopsis of the O.A. No. 103 of 2022 are concerned the
Synopsis are absolutely ambiguous and in no way brings out the case of
the Applicant. Besides alleging that the Respondents are indulging in
illegal mining in Village Kole Chafesar, Chavsar, Thakursai, Varu,
Phagne Taluka Maval District Pune, the Applicant has failed to raise
any contention as to the specifications of the mineral alleged to have
been excavated and the location (Exact Survey No./ Gut No.) where the
alleged illegal mining was undertaken by the Respondents. The
Applicant having failed to assert specific facts with regards to the
alleged illegal mining, the O.A. No. 103 of 2022 as filed by the
Applicant is a generic attempt to mislead this Hon’ble Tribunal to
exercise its power under Section 14 and 15 of the National Green
Tribunal, 2010. Furthermore, the provisions of Section 14 of the NGT
Act, stipulate that this Hon’ble Tribunal would have jurisdiction over
all civil cases, where a substantial question relating to environment is
involved. However, on perusing the contents of the Synopsis, the
Applicant seems to be in a reverie, and has raised no substantial
questions, relating to environment, which needs adjudication by this
Hon’ble Tribunal, more particularly, within regards to the Respondent
No. 12. Also, the question of claiming damages against the Respondent
No. 12 would not arise as the Applicant has failed to prove the
assertions made in the present Original Application.

c. The contentions in Para 1 and 2 are a matter of record and as such need
no reply.

d. As far as the contentions in Para 3 are concerned, the Applicant be put
to strict proof of the contention made by the Applicant that the

Respondent No. 9 to 12 in collusion with the Officers viz, Respondent



No. 3 and 7 have undertaken illegal mining. In terms of the facts
narrated herein above in Paragraph 4 in the present Reply, the
Respondent No.12 contends that no illegal mining had been undertaken
by the Respondent No.12. In legal parlance, it is for the Applicant to
prove the assertion made by the Applicant in the Application, exist.

. The contentions of Para 4 is an attempt to paint the Applicant in noble
colors so as to demonstrate that the Applicant is the Social Worker and
working for a social cause. The contentions of Para 4 are nothing but
masquerading the Applicant. On the contrary, as demonstrated herein
above, the Respondent No.12 has shown how the Applicant is a busy
body indulging in arm twisting respectable citizens and authorities so as
to extort favors and money in return. Tersely to demonstrate, an FIR
bearing No. 81 of 2021 dated 01.08.2021 for offences punishable under
section 34, 406, 420, 504, 506(2) of IPC has been registered against the
Applicant. Also, an FIR No0.277 of 2021 dated 02.07.2021 has been
registered against the Applicant. The afore-stated FIRs are just a
glimpse of the culpability of the Applicant and there are several other
proceedings against the Applicant which raise a serious suspicion on
the credentials of the Applicant. Thus, it is apparent that the contents of
Para 4 by no stretch of imagination can be considered as a gospel and
therefore this Hon’ble Tribunal ought to gauge the veracity of the

contentions raised by the Applicant with a microscopic lens.

. The contentions in Para 5 are a matter of record as the same describes

the Respondent Authorities and as such need no reply.
. As far as the contentions in Para 6 are concerned, it is submitted that
the Applicant vide the O.A. N0.103 of 2022 had alleged illegal mining

activity to have been undertaken at Village Kolechafesar, Chavsar,
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Thakursai, Varu, Phagne of Taluka Maval, Distrcit Pune. Interestingly,
in the Memo of Parties the Applicant has only arrayed the Police Patil
of Village Chavsar as a Party Respondent in the O.A. No.103 of 2022
and has conveniently abstained from arraying the Police Patil of Village
Kolechafesar, Thakursai, Varu, Phagne of Taluka Maval, Distrcit Pune
as a party Respondent. This act of the Applicant to only array the Police
Patil of Village Chavsar as Respondent No.8 clearly demonstrates the
pick and choose approach of the Applicant in arraying the Respondents
in the present O.A. As far as the allegations with regards to Respondent
No.8 having been purchased by the Respondent No.9 to 14 are being
concerned, the Applicant along with the Original Application has
produced not a single document to support the contention of the
Applicant. Furthermore, the contentions of the Applicant that the
Respondent No.8 ought to have complete knowledge of the illegal
mining activity are concerned, on perusing the Report dated
23.02.2023, barring Survey No0.235 of Village Kusgaon, the alleged
illegal excavation has been undertaken in Government Lands be it the
Irrigation Department or the Forest Department. Also, the Irrigation
Department has registered FIRs against unknown person. In such
circumstances where the Irrigation Department and Forest Department
were not aware of the illegal excavation previously taken, by no stretch
of imagination can the Respondent No.8 be solely responsible for not
having reported the alleged illegal mining. Also, it would not be
prudent to assert culpability on the Respondent No.8 to say that the
Respondent No0.8 has vested interest with regards to illegal mining.
Therefore, with regards to contention in Para 6, the Applicant be put to

strict proof before making allegations against responsible Government
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Authorities. Merely because the Applicant has the forum such as this
Hon’ble Tribunal, which adjudicates environmental issues, the
Applicant cannot make allegations against authorities without
substantiating the same. This being contrary to the rationale of Law of
Evidence, this Hon’ble Tribunal should take Judicial Notice for the
same and impose exemplary cost on the Applicant.

. The contentions in Para 7 are the figment of the imagination of the
Applicant and is nothing but an endeavor to sensationalize the O.A. No.
103 of 2022. The Applicant has filed the OA No. 103 of 2022 against
the respondent No.12 only because the Respondent No. 12 was catalyst
in registering the FIR No.81of 2021 for offence punishable under
section 34, 406, 420, 504, 506(2) of IPC and FIR No0.277 of 2021 for
offences punishable u/s 404, 406, 420, 504 and 506 against the
Applicant. Furthermore, the vengeance of the Applicant against the
Respondent No.12 is writ large which can be ascertained by the fact
that previously the Applicant had sought to initiate prosecution against
the Respondent No.12 for an alleged illegal excavation of 3486 brass at
the said site under the Maharashtra Land Revenue Code, 1966.
However, since the Respondent No.12 had succeeded in setting aside
the Order passed by the Tahsildar at the instance of the Applicant, it is
more than apparent that the Applicant has filed the present OA No. 103
of 2022 simply with the intention to harass the Respondent No.12. The
Applicant is wrongly enforcing the provisions of Section 14 and 15 of
the National Green Tribunal Act vide the present O.A. No. 103 of 2022
more particularly when the Applicant has failed to prove the allegations
made against the Respondent No.12 exist. The contentions raised by the

Applicant in present Original Application against the Respondent
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No.12 have already been decided by the competent Authority i.e. the
office of the Ld. Sub-Divisional Officer, whereby the Sub- Divisional
Officer vide its order dated 07.01.2021 has also found that the
Respondent No.12 had not undertaken any illegal excavation at the
portion of the land owned by the Respondent No.12 of the site. Thus,
the order dated 07.01.2021 of the Ld. Sub-Divisional Officer is a quasi
judicial order passed by an Authority in exercise of its powers under the
Statute and the same cannot be overlooked unless and until the same
has been set-aside.

Para 8 of the Original Application is not concerned with the
Respondent No.12, therefore needs no reply.

. As far as the contention of the Applicant in Para 9 with regard to
complaints being made to Respondent No. 3 to 7 against the
Respondent No. 9 to 12 are concerned, the Joint Committee Report of
23.02.2023 completely negates the contentions of the Applicant in the
complaint alleged to have been made. The Respondent Authorities have
acted on the directions of this Hon’ble Tribunal dated 05.12.2022, and
have accordingly after conducting site inspection and after according an
opportunity to the parties have submitted the Joint Committee Report
dated 23.02.2023, which in no way corroborates the so called
complaints that the Applicant has relied in Para 9.

. In Paragraph 10 of the Original Application, the Applicant has
tabulated the quantity of alleged illegal excavation that has been
undertaken at various villages. The quantities as specified by the
Applicant are imaginary and an effort to exaggerate the gravity of the
alleged illegal mining. However, the Applicant in Para 10 of the present

Original Application has not been able to proof the alleged quantities of
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illegal excavation. On the contrary, the Respondent No.4 and 5 in the
Reply dated 13.04.2023 have averred that a total of 7151.81 brass of
murrum has been mined. Out of the 7151.81 brass of excavation, 3468
brass has been excavated at Village Kusgaon in the land owned by the
Respondent No.12. As far as the said excavation at the said site is
concerned the same has been aptly replied by the Respondent No.12 in
Para 4 herein above. Thus, the figures mentioned in Para 10 of the OA
No. 103. Of 2022 are much contrary to the records and the findings of
the Respondent Authorities.

. The contentions of the Applicant in Para 11 that the Mamlatdar has
drawn a spot panchnama and has concluded that the Respondent No. 9
to 12 have carried out illegal mining amounting to an approximate
amount of Rs. 7, 72, 96, 095/- is absolutely erroneous. On perusing the
contents of the alleged panchnama, nowhere have the authorities come
to a conclusion of whatsoever nature that the alleged illegal excavation
has been undertaken by the Respondent No. 9 to 12. Rather, the
Authorities have only recorded the contentions of the Applicant and
have not attributed any culpability on the Respondents. Furthermore,
the Reply Affidavit dated 13.04.2023 filed by the Respondent No.4 and
5 calculates the amount of excavation to the sum of Rs.42,91,086/- for
an excavation of 7151.81 brass. Out of the 7151.81 brass, the
compensation on 3468 brass has already been set aside by the Order of
the Sub-Divisional Officer dated 07.01.2021 in RTS Appeal N0.483 of
2020. Thus, the contentions in Para 11 are completely misleading. Also,
the contentions with regards to imposition of penalty of Rs.83,66,400/-,
the Respondent No.9 has explained the true facts in Paragraph 4 herein

above and same may be read as a part of the Reply to Paragraph 11.
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6. Reply to the Grounds of the Application

a.

That the contentions raised by the Applicant in ground No. | are totally
misconceived and the Applicant has not even been able to make out
any case with regards to the contravention of the Forest Conservation
Act as far as the Respondent No. 12 is concerned.

As far as the contentions in ground no. Il is concerned, the Respondent
No.12 has clearly demonstrated herein above that no illegal excavation
has been undertaken in the portion of the land owned by the
Respondent No.12 at the said site. With regards to the excavation
undertaken by the Respondent No.12 at the said site, the Respondent
No.12 has already demonstrated the adjudication of the same in
accordance with law in paragraph 4. In such circumstances, the
question of payment of royalty or obtaining environment Clearance as
sought does not arise.

As far as the contentions in Ground No. Il are concerned, the letter
dated 31.07.2020 of the Tahsildar to the Sub-Divisional Officer of
Maval, clearly establishes that no excavation has been undertaken by
the Respondent No. 12 in that part of the Land owned by the
Respondent No. 12 at the said site. Thus, in view of the evidence
showing non-involvement of the Respondent No. 12, the contentions in

Ground No. 111 hold no water.

. The contentions with regards to Ground No. IV have been dealt with

while replying to Ground No. Il in Paragraph No. 6(b) herein above
and the same be read as a part of reply for Ground No. IV.

The contentions in Ground No. V are contrary to the reply filed by the
Respondent No. 4 and 5 dated 13.04.2023 wherein at Paragraph No. 10
and 11 of the said Affidavit, the Respondent No. 4 and 5 have come to
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a conclusion that 7151.81 of brass amounting to Rs. 42,91,086/- has
been excavated. However, out of the 7151.81 brass, 3468 brass has
already been adjudicated by the Sub-Divisional Officer to be legal vide
its order dated 07.01.2021 in RTS Appeal No. 483 of 2020. Thus,
apparently, there is no evidence of serious environmental destruction or
damage in Maval Taluka as alleged in Ground No. 5.

. The Applicant has not been able to substantiate the contentions in
ground No.VI so as to justify the allegation that the Respondents are
totally undertaking illegal excavation. Such allegations being contrary
to record are of no substance.

. The Applicant in ground No.VII has failed to demonstrate any damage
to the environment as a consequence of the alleged illegal excavation
being undertaken by the Respondent No. 12. The office of the Ld. Sub-
Divisional Officer vide its order dated 07.01.2021 set aside the order
dated 14.04.2020 whereby the penalty of Rs.83,66,400/- was imposed
upon the Respondent No0.12 and has allowed the Appeal bearing No.
RTS/A/483/2020 filed by the Respondent No.12 and therefore the
contentions in Ground No. VII have no bearing on the Respondent No.
12.

. The issue raised by the Applicant in Ground No.VIII is not admitted by
the Respondent No.12. The Applicant had produced nothing on record
to prove the assertion that the Respondent No.12 have undertaken
money laundering. Be that as it may, the Hon’ble Supreme Court vide
its Order dated 27.04.2022 in Civil Appeal No. 2862 — 2863 of 2022
has stayed direction No. (vii) in the Order dated 24.01.2022 issued by
the Principal Bench of this Hon’ble Tribunal directing the Enforcement

Directorate to examine the matter under the Prevention of Money
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Laundering Act, 2002. Furthermore, the issue pertaining to money
laundering under the Prevention of Money Laundering Act, 2002 does
not form a part of the seven enactments specified in the Schedule | of
the National Green Tribunal Act, 2010 and therefore, is beyond the
jurisdiction of this Hon’ble Tribunal.

I. The contentions in Ground No. IX by itself demonstrate the vengeance
of the Applicant in filing the present Application before this Hon’ble
Tribunal. In Ground No. IX, it is the case of the Applicant himself that
the Applicant has revengefully filed the present Original Application
against the Respondent No. 9 to 12 and Respondent No.14 due to the
previous litigations between the Applicant and the said Respondents. In
the present Reply, the Answering Respondent in the aforementioned
paragraphs has enumerated the details of the previous litigation
pending between the Applicant and the Respondent No.12. It is
therefore submitted that the present Original Application is an attempt
to misuse the Jurisdiction of this Hon’ble Tribunal to settle personal
scores of the Applicant against the Respondent No.12.

7. Reply to the Limitation:

Any application under Section 14(3) of the National Green Tribunal Act,

2010 shall be made with this Hon’ble Tribunal within a period of six

months from the date on which the cause of action for such dispute first

arose and under Section 15(3) of the National Green Tribunal Act, 2010

within 5 years from the date on which the cause of action for

compensation or relief first arose. The Hon’ble Supreme Court in (2011) 9

SCC 126 has interpreted the term “ right to sue first accrues” to mean that

if a suit is based on multiple causes of action, the period of limitation

would begin to run from the date when the right to sue first accrues.
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Successive violation of the right would not give rise to a fresh cause and
the suit would be liable to be dismissed if it is beyond the period of
limitation counted from the day when the right to sue first accrues. The
Applicant in the limitation clause has contended that the cause of action
for filing of the present Application arose on 26.08.2022, when the
Applicant had preferred an application to the Respondent No.6. The
Hon’ble Supreme Court in (2013) 12 SCC 179 has held that a
representation relating to a stale claim or a dead grievance does not give
rise to a fresh cause of action. Mere submission of a representation to a
competent authority does not arrest time. Therefore, the contentions of the
Applicant in the limitation clause that a representation to the Respondent
No.6 on 26.08.2022 would give a cause of action to the Applicant to file
the present Application is contrary to the law laid down by the Hon’ble
Supreme Court as well as this Hon’ble Tribunal.

Also, the Respondent No. 4 and 5 in their Reply Affidavit dated
13.04.2023 has categorically stated, more particularly in Para 11 that the
alleged illegal mining has been undertaken “since past 10 to 12 years in
parts and has not been undertaken currently”. Thus, it is the stand of the
Respondent Authorities in the present OA that the illegal mining has been
undertaken since past 10-12 years. In such circumstances, the OA No.
103/2022 in any case, is beyond the period of Limitation prescribed u/s
14(3) as well as 15(3) of the NGT Act, 2010 and ought to be dismissed
solely on this ground.

Also, the Hon’ble Supreme Court in a recent Judgment dated 21.10.2022
reported in (2022) SCC Online SC 1469 has categorically held that before
a litigant is permitted to knock the doors of justice and seek Orders from

the Hon’ble Tribunal which have far reaching effects, the credentials and
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bonafides of such an Applicant must be tested. The Hon’ble Supreme
Court was therefore pleased to direct the Hon’ble Tribunal when
objections with regards to bonafides and credentials of Applicants are
seriously raised when entertaining the grievance of such Applicants, which
is likely to adversely affect the rights of many, it should ensure the
bonafides and credentials of such Litigants. In view of the Judgment
passed by the Hon’ble Supreme Court, itis therefore now necessary to
ensure the credentials and bonafides of the Applicant in the present case.

In view of the contentions raised herein above, no prayers as sought by the
Applicant can be granted qua the Respondent No.12. As far as the prayer
clause A) is concerned, the same has been complied with as this Hon’ble
Tribunal has already constituted a Joint Committee vide its order dated
05.12.2022, which has submitted its Report dated 23.02.2023 and nothing
incriminating has been found against the Respondents. As far as prayer
clause B) is concerned, since the Report does not confirm illegal mining at
the behest of Respondent No. 12, the same has no consequence. The relief
sought in Prayer clause C) cannot be granted in terms of the contentions
raised in Paragraph 6 (h) herein above. Since, no illegal excavation has
been attributed to the Respondent No.12 in the Report dated 23.02.2023 as
well as the Letter dated 31.07.2020 of the Tahsildar and the Order dated
07.01.2021 passed by the Ld. Sub Divisional Officer, no question of
levying Environmental Compensation arises as sought in prayer clause D).
Prayer clause E) being interim and ad-interim relief, the same does not
survive as on date.

Even otherwise, the fact finding report dated 23.02.2023 of the Joint
Committee constituted by this Hon’ble Tribunal in no way attributes any

mining activity against the any of the Respondent. Also, on perusing the
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present Original Application as it is, the Applicant has failed to even make
out a case with regards to alleged illegal mining at the behest of any of the
Respondent. In such circumstances, this Hon’ble Tribunal may be pleased

to dismiss the present Original Application with exemplary costs.

Filed By:

4

Samridhi S. Jain

Advocate
Al0, LGF, Lajpat Nagar Ill, New Delhi, 110024
Place: Pune Email: samridhil2318@agmail.com

Date: 23.04.2023 Contact No: +91 9890210579
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NOTARIAL REG.
ENTRY NO.2Z0h e

DATE... 2. 1109)23.

V"
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-
|

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 103 OF 2022

IN THE MATTER OF:

Prakash Mishrilal Porwal ...Applicant
Versus

Ministry of Environment, Forest

and Climate Changes and Ors. ...Respondents

AFFIDAVIT

I, Mr. Akhil Ashok Agarwal, Occupation: Business, Age: Adult, Residing at:- o
Hanuman Vatika, near Pradhan Park Society, Lonaval-410401 Maharashtra, do
hereby solemnly affirm and state as under:

1. That I am the Respondent No.12 in the above mentioned Original Application
as such am conversant with the facts and circumstances of the case and am
competent to swear to this affidavit.

2. That I have read the contents of the accompanying reply, the same being
drafted by my counsel under my instructions and that the contents of Para 1 to
10 of the reply are facts in brief believed to be true on legal advice and that I
have not suppressed any material fact. |

3. That the annexures filed along with the reply are the true copies of their

respective originals. i

e

DEPONENT
VERIFICATION

Verified at _jgnowadsa  on this gﬁaay of April, 2023 that the contents of the
present affidavit are true and correct and nothing material has been concealed
Sworn before me on this W‘
day M’f”jﬁ‘l,m!—— *Puno (Lonavala) by

Shri/Smt./Ku. .

Ak las ... " u&aﬂ DEPONENT
R,:s ................. who hag "\een ndenr
f Shri/fSmt, ‘A’J P q ‘_DLK/

Advocate, Pum (Lon av:a\

" NOT °Ql
Govt of India
Pune (Lonavala) (M.S.) India

therefrom.
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OFFICE OF TEHSILDAR AND TALUKA EXECUTIVE
MAGISTRATE, MAVAL.

Telephone no. 02114-235440 E- Mail-

tahsilmaval@gmail.com Fax no. 02114-235300

Notice no. 1 as per section 48 (7).
No. Minerals/Kavi/182/2020
Dated- 10/02/2020

To,

Mr. Akhil Ashok Agarwal

Sub:- Regarding unauthorized mining in Mauje
Kusgaon, Tal. Maval, District, Pune Land
Group No. 235
Ref:- Report from Village Worker Talathi
Kusgaon

Dated- 31/01/2020



Mauje Kusgaon Bu. Tal. Maval Dist. Pune village
worker Talathi Kusgaon has submitted a report to the
office regarding the mining of 3486 brass of minor
mineral after conducting a site visit on 31/01/2020 and
recording a panchnama regarding the actual fact of

minor mineral.

By looking at the report from village workers Talathi
Kusgaon and others, it is seen that we have mined 3486
grams of minor mineral Murum in the above mentioned
property. We have not taken the prior permission of
competent authority for Murum Excavation Office for
mining the said land. Therefore, in the above mentioned
property, it is clear that 3486 brass murums have been
mined unofficially. Excavation of the said Mr. Akhil
Ashok Agarwal Res. Kusgaon Bu Tal. Maval. According to
the inquiry report conducted, I have come to the
conclusion that the unauthorized mining of minor

mineral is eligible under Section 48 (7) of the

689



Maharashtra Land Revenue Act 046. You or your legal
representative should submit the notice within 7 days of
receiving the notice. If the said disclosure is not received
within the time limit, further action will be taken
considering that you have nothing to say about it.
Without disclosure, action will be taken as if it is not

yours.

Tehsildara Maval
copy,
Village Worker Talathi Kusgaon Bu. Tal. Maval
2/- The said notice should be issued immediately to the
concerned and its dated delivery should be submitted to

this office.

4
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Office of Tehsildar Maval, Vadgaon Maval Tal.Maval.
(Collection of Minor Minerals)
Email- tahsilmaval@gmail@com
Telephone no. 02114 235440

O.N. Secondary Minerals/SR/178/20 dt. 14/04/2020

Sub: Unauthorized Secondary mineral uses
Mauje Kusgaon Bu. Tal Maval, Dist.
Pune, Land G.No. 235

ORDER

Village Worker Talathi Kusgaon Bu on 31/01/2020
at Mauje Kusgaon Bu. Tal. Maval, Dist. Pune, G.No. 235
Shri. Akhil Ashok Aggarwal Res. Kusgaon, It has been
observed that it has illegally mined the soil for this minor
mineral. Measurements have been taken in this regard
and it has been seen that 3486 brass of Murum has

been used unauthorizedly at the said place. According to
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this Mr. Akhil Ashok Aggarwal Res. Kusangao under
Section 48 (7) of the Maharashtra Land Revenue Act,

1966

Mr. Akhil Ashok Aggarwal Res. Kusgaon Bu Ta.
According to Section 48 (7) of the Maharashtra Land
Revenue Act, 1966, regarding the use of Vigarhukami
Murum mineral by Maval, the disclosure should be made
within 07 days of receiving the notice as to why penal
action should not be taken. No. Goun Kavi/178/2020 dt.
from this office. was drawn on 10/02/2020. However,

the concerned shall submit any written disclosure.

From this Mr. Akhil Ashok Aggarwal Res. Kusgaon
Bu Tal. Maval, Dist. Pune illegally mined and sold the
minor mineral Murum. He has excavated and sold 3486
Brass Murums. As per the market price of the said goods
royalty Rs.400/-per brass that is Rs. 1394400/-. I am
satisfied that his said act is punishable under Section 48

(7) of the Maharashtra Land Revenue Act, 1966.



Based on the above reasoning, I hereby order the
Tehsildar Maval, Maharashtra Land Revenue Act, 1966
under Section 48 (7) of Shri. Akhil Ashok Aggarwal Res.
Kusgaon Bu Tal. Maval is ordered to pay the following

amount of fine and royalties.

1. Right charges 1394400/ -
2.  Five level penalty 6972000/ -
Total 8366400/ -

The said amount should be paid within 15 days from the
receipt of the order. Note that if the said amount is not
paid within the time limit, the said amount will be
treated as arrears of land revenue and will be recovered

by compulsory measures.

Tehsildar Maval

Copy

1.  Shri Akhil Ashok Aggarwal Res. Kusgaon Bu. Tal.

Maval Dist. Pune
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2. Hon. Sub Divisional Officer Maval- Mulshi, Sub
Division Maval, Pune submitted information.
3. Village Worker Talathi Kusgaon Bu. h Maval Dist.
Pune
2/- Issue the said order to the concerned and

submit its dated receipt to this office promptly

Tehsildar Maval

&
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To,

Dt. 30.6.2020

Hon. Tehsildar and Taluka Magistrate

Tehsil Office, Vadgaon,

Tal. Maval Dist.Pune.

Applicant - Akhil Ashok Aggarwal

Address-

Hanuman Watika, Near Pradhan Park,
Vardhaman Society, Lonavala Maval

Dist.Pune.

Subject — Disclosure regarding the notice and order

Ref:-

of unauthorized excavation in Mouje -

Kusgaon Bu.. Tal. Maval, Dist Pune land

group number 235

1. Your office notice dated

10/02/2020.
Secondary/Kavi/178/2020.

2. 'Natashas' as per application under
RTI 2005, O.N. Secondary

minerals/SR./
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178/2020,Dt.14/04 /2020 Received
24/06/2020
Sir,

The aforesaid reference notice and order was
received as soon as possible. Accordingly, the disclosure
could not be submitted due to the lockdown due to Covid
Corona 19. But after receiving your order, I am
submitting the clarification regarding your notice and

order.

[ am the owner of the Plot which is situated at Mauje
Kusgaon, Plot No. 235, Area 00 Hec. 62.50 R out of Total
Area 01 Hec. 25 R in Maval District Pune. The previous
owners of the estate were Cyrus Nallaseth and Kumari
Ramesh Kumar Wazir, i.e. Cyrus Nallaseth's share area
in the said property was 00 ha.62.50 R and Kumari
Rameshkumar Wazir's share area was 00 hec. 62.

Classification
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Out of the said property of Cyrus Nallaseth's share area
is 00. 62.50 and I have purchased it through Registered
Purchaser. The said purchase deed in the office of the
Deputy Registrar Lonawala filed on dt. 24/09/2018 and
the said purchase deed dated registered on dt.
04/10/2018 vide its 3513/2018 and the said purchase
deed was issued by village worker Talathi dated dt.
20.10.2019 through modification No. 3234 has been
approved on 24/02/2020. The area purchased by me is

indisputably my ownership and possession.

According to the information received by me, owner
Kumari Ramesh Kumar Wazir, co-occupier of the said
property, has his share area of 00. 62.50 for Shankar
Ramchandra Earthmovers Pvt. Ltd. According to Shri.
Shankar Ramchandra Earthmovers Pvt. Ltd. By Mr.
Avinash Dhamdhere has duly taken permission from you

and after taking permission from you he has excavated

10
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them in the area. I have nothing to do with the

excavations done by them.

According to me village worker Talathi and other officers
must have submitted the report before you that I have
done excavation and therefore wrong notice has been
given to me by you and wrong order has been passed
against me. Due to the said wrong notice and order, I
have suffered a great deal of mental distress and it has

deeply affected my health.

1. The matter should be reinvestigated.

2.  We should inquire at our level about such
excavations in made by Shri Avinash Dhamdhere of
Mr. Shankar Ramchandra Earthmovers Pvt. Ltd.
and take appropriate decision regarding it.

3. Notice dated 10/02/2020 issued to me vide its No.
Mineral /Kawi/178/2020 should be cancelled.

4. Pass orders against me vide its No. Minor Minerals

/ SR// 178 / 2020 dt. 14/04 /2020 be cancelled.

11
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5. May I have an opportunity to make my additional

comments on the matter.

Applicant

Akhil Ashok Agarwal

W
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Office of Tehsildar and Taluka Executive Magistrate,
Maval,
(Minor Mineral Collection)

EmaillD-tahsilmaval@gmail.com

Phone No. 02114235440 Dated- 31/07 /2020

O.W.No. Mineral/Kavi/178 /2020  Dated : 31.07.2020

To,

Hon. Sub Divisional Officer Maval - Mulshi

Subject:- Mauje Kusgaon, Budruk Tal. Maval,
Unauthorized subordination in land C. No.
235 at Maval Regarding mineral extraction.

Reference :- 1. Report of village worker Talathi

Kurwande dated 31/01/2020

2. Notice from this office no.
Secondary /Kavi/178/2020 dt.
10/02/2020

3. This office order no. Mineral Kavi

SR/178/ 20 d. 14/04/2020

13

706



4. Written Disclosure dated 30/06/2020

of Shri Akhil Ashok Agarwal.

Respected Sir,

Village Worker Talathi Kurwande regarding the
unauthorized minor mineral mining in the aforesaid Bhoj
Kusgaon land G.No.235, above reference no.1 A report
has been submitted to this office under 1. According to
the report, a penal action was ordered against the land
holder concerned for mining 3486 brass by Mr. Akhil
Ashok Agarwal in Land No. 235 of Mauje Kusgaon
Unauthorized minor mineral mining has been carried

out. According to the said report above reference

ooooooooooooooooooooooooooooooooooooo

However the above reference no. 4 Mr. Akhil Ashok
Agarwal has submitted a written application in this office

for a plot of land at Mauje Kusgaon B. No. 235 total area

14
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1 Hec. 25 R out of this area 0 Hec. 62.50 R owned by
Shri Akhil Ashok Agarwal and O ha 62.50 Hec. owned by
Kumari Ramesh Kumar Wazir. .50 is R. However, no
excavation has been done by Mr. Akhil Ashok Agarwal in
the said area but the said excavation has been done by
Mr. Avinash Dhamdere through Kumari Ramesh Kumar
Wazir. In the said area no excavation has been done by
Mr. Akhil Ashok Agarwal but the said excavation has
been done by Mr. Avinash Dhamdere through Kumari
Ramesh Kumar Wazir. Regarding the said mining done
by Mr. Avinash Dhamdere, enclosed is the shaded copy
of Subordinate Mineral Mining License issued to Mr.

Avinash Dhamdere by Mr. Akhil Ashok Agarwal.

When verifying the situation in the said case, it is seen
that the written disclosure submitted by Mr. Akhil Ashok
Agarwal is mixed. Therefore, it appears that the
unauthorized minor mineral mining in Mauje Kusgaon

and Land G.No0.235 was done by Mr. Avinash Dhamdere

15
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on behalf of Kumari Ramesh Kumar Wazir from the office
above reference no 3. It has become necessary to modify
the penal action provided u/s. However, it is requested
that proper orders be made through you in this regard.

Your faithfully,

Tehsildar Maval

Copy :- Shri Akhil Ashok Aggarwal, residing at

Kusgaon, Tal. Maval, for information.

4>
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RTS/OP/483/20

In the court of Sub Divisional Officer Maval, Mulshi Sub

Division Pune

Akhil Ashok Agarwal

Address : Hanuman Watika,

Near Pradhan Park,

Vardhaman Society,

Lonawala, Tal. Maval Dist. Pune .... Applicant
Versus

1. Hon. Tehsildar Mawal, Wadgaon, Dist. Pune.

2. Village Worker Talathi Kusgaon Budruk

3. Shri. Shankar Ramachandra Earthmovers Pvt. LTD.
On behalf of Shri. Avinath Dhamdhere

Address - Bhangarwadi, Lonavala Tal. Maval Dist.
Pune.

According to the section 247 of the Maharashtra
Land Revenue Act 1966 by the applicant filed appeal
application against the order received on 24/06/2020
from the Hon. Tehsildar Maval, Vadgaon Maval, Tal.

Maval (Mineral Collection) O.N. Minor Minerals /

17
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SR/178/20 dt. 14/04/2020 and the applicant.

Abvoesaid appeal application...............

Appellant humbly reported to the court as it

s

Description of property - Mauje Kusgaon Bu.

Tal. Maval Dist. Pune Land group number 235
total area 01.25 R, out of which ownership
area of application is H 00 - 62.50 R. The said
property shall henceforth be referred to as the

appeal property.

Mouje Kusgaon, Tal. Maval District Pune
Land group number 235 total area 01-25 R.
The previous owners of this property were 1)
Cyrus Nallaseth 2) Kumari Ramesh Kumari
Wazir and each of their holdings 00-62.50

were owned.

18
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On 24/09/2018, the applicant filed an
appeal against Property Sector 00-62. SOR has
been purchased from Cyrus Nallaseth on
payment of due consideration through
authorized purchase agency. The said
purchase deed in the office of Second Registrar
Lonawala Reg. No. 3513/2018 Registered on
04/10/2018. Record of purchase of the said
village worker Talathi Kusgaon Bu by
amendment No. 3234 on 20/12/2019 has
been filed and the said entry has been
approved on 24/02/2020 and on 7/12 the
name of Cyrus Nallaseth has been dropped
and the name of applicant Akhil Ashok
Agarwal has been filed. Of course, the
applicant is the property sector of the appeal.

00-62.50 is the undisputed owner.

19
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Out of the appellant property Kumari
Ramesh Kumari Wazir claimed that the area of
his ownership in Rs.00- 62.50 R. Shankar
Ramchandra Earthmovers Pvt. Ltd. by Mr.
Avinath Dhamdhere Address - Bhangarwadi,
Lonavala Maval Dist. Pune was given
permission to excavate for that Shri. Shankar
Ramchandra Earthmovers Pvt. Ltd. by Mr.
Avinath Dhamdere Mr. Tehsildar, on
07/12/2011 Respondent No. 1 Mauje
Kusgaon Tal. Maval District Pune permission
was sought for secondary mineral extraction
from land group number 235 owned by
Kumari Ramesh Kumar Wazir, accordingly,
the Tehsildar office issued a letter No. SR /
83/2019 Vadgaon dt. 20/12/2019,
permission was given for excavation of 500
Brass Murum after which further excavation

was proposed. Pursuant to what was given on

20
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14/01/2020, Tehsildar Office Co. Secondary /
SR/14/2020 Vadgaon vide letter dated
22/01/2020 permission to mine 500 Brass
Murum for the second time.

Respondent No. 2 village workers Talathi
and other officers have submitted a report that
the applicant has done excavation and
therefore Respondent No. 1 has given wrong
notice to the applicant and wrong order has
been passed against the applicant. Due to the
said wrong notice and order, the applicant has
suffered immense mental suffering and it has
deeply affected the health of the applicant.
Therefore, Respondent No. 1 is liable to be
quashed.

According to the information received by
the applicant, Kumari Ramesh Kumar Wazir,
the owner of the material information in the

said property, has his area of 00. 623005

21
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Respondent No. 3 Shri. Shankar Ramchandra
Earthmovers Pvt. Ltd. was not given.
Dhamdhere was given for excavation of soil
Murum according to Respondent No. 3 Shri.
Shankar Ramchandra Earthmovers Pvt. Ltd.
by Avinash Dhamdhere. have obtained
permission from Respondent No.l1 and after
taking permission they have excavated them
in the area. The applicant has nothing to do
with the excavation done by him.

Respondent No. 1 Hon. Tahsildar has
given permission for mining 1000 brass as
500 + 500 twice. Even though Respondent No.
2 was fully aware of it, instead of investigating
Respondent No. 3, he prepared a report
accordingly. Instead of investigating the above,
a report has been prepared about illegal
mining by the applicant knowingly and

without official verification of the report given
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by him, Respondent No. 1 has passed the
order against the applicants is totally wrong.
Therefore Respondent No.1 order passed
deserves to be set aside.

Respondent No. 1 in the appeal proceeds
Respondent No. 3 had been scrutinized with
the office documents available with them, they
would have quickly realized that Respondent
No. 2 by incorrect report has been filed. But
in this case Respondent No. 1 has been
wrongly passed an order against the
applicants due to their complete neglect.
Therefore Respondent No. 1 is liable to be
quashed.

Regarding the order passed against the
applicant being wrong, on 30/06/2020 the
applicant Respondent No. 1 has been

presented with written facts on disclosure.

23
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After that Respondent No. 1 on
15/10/2020 your office Hon. Sub Divisional
Officer Maval Mulshi sub division Pune has
been requested to get an order to change the
order given by him.

In the said case Respondent no. 1 has
not been decided till date in any way to rectify
the wrong order, the applicant has been forced
to appeal the same.

The said appeal is the said Hon. Being in
the jurisdiction of the court, Mr. This appeal
has been filed in the court.

Respondent Co. 1 in the said case and
during continuous follow-up in his office,
assurances were being given that the order
given would be rectified, therefore it is a
humble request that the delay caused by the
said appeal could not be filed within the

prescribed time limit be waived.
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I humbly request the Hon'ble Justice
that,

The appeal of the applicant should be allowed. It
used to be made available.
Respondent No. 1 issued to the applicant Notice Co.
Mineral / Kavi / 178 / 2020, dated 10/02/2020
should be cancelled.
Respondent No. 1 passed the order O.N. Mineral /
SR / 178/2020 dt. 14/04/2020 against the
applicant be cancelled.
Mr. Shankar Ramchandra Earthmovers Pvt. Ltd. by
Excavation done by Avinash Dhamdere If
necessary, we should inquire at our level and take
appropriate decision regarding it..
Applicants should have an opportunity to make

their additional submissions in this regard.

Date :- 19/11/2020

towards the applicant

applicant

4
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IN THE COURT OF SANDESH SHIRKE SUB

DIVISIONAL OFFICER, MAVAL-MULSHI SUB

DIVISION PUNE
RTS/A/483/2020

Akhil Ashok Aggarwal

Res. Hanuman Watika, Near Pradhan Park

Vardhaman Sosa., Lonavala

Tal. Maval, Dist. Pune ...Complainant
V/s

Tehsildar, Maval

Worker Talathi Kusgaon Bu.

Shankar Ramchandra Earthmovers Pvt. Ltd.

Mr. Avinash Dhamdhere

Address Bhangarwadi,

Lonavala, Maval, Dist. Pune ...Respondent

Appeal under Section 247 of the Maharashtra

Land Revenue Act, 1966.

DETAILS OF CLAIM LAND



Name of village | S.N./G.N. Detalil

Kusgaon, Tal.|235 Secondary Minerals

Maval / SR/ 178/ 2020
JUDGMENT

Tehsildar Maval has duly issued a notice to
the appellant on 10/02/2020 as the appellant
has illegally mined 3486 of secondary minerals
from the claimed land without permission. After
that, the appellant was fined Rs. 69,72,000/-
and the right amount (royalty) was such total
amount of Rs.83,66,400/- should be deposited in
the government treasury within 15 days,
otherwise, if the amount is not deposited within
the time limit, as arrears of revenue, it will be

recovered through compulsory means as per the
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provisions mentioned in section 176 of the above
Act. Order of TehsildarMaval no. Secondary /
SR/ 178/2020 dt. Given on 14/04/2020.
Aggrieved by the said decision, the appellant has

filed the present appeal.

An opportunity has been given to the
appellant and the respondent who have filed the
present appeal by issuing notices. Counsel for
the appellant on the date of hearingthe oral
arguments and considering the opportunity
provided for hearing in the appeal application,
the appeal is reserved for decision and is being

decided on merits.

According to Tehsildar Maval issued his

outgoing no. Secondary Minerals/Kavi/178/2020
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dated 31/07 /2020, the appellant has not carried
out any unauthorized mining but the said mining
Through Ramesh Kumar Bajeer Shri. Done by

Avinash Dhamdhere.

The appeal application and accompanying
documents, the oral argument of the appellant's
lawyer and the letter from TehsildarMaval.
Considering the letter dated 31/7/2020 it

appears that,

Gaon Mauje Kusgaon Bu., Tal. Maval Dist.
Pune S.No./G.No. 235 Ordered vide Order no.
SM/SR/178/2020 dated 14/04/2020. However,
the present appeal has been filed against the
border order under Section 204 of the

Information Act.



As stated by the appellant in the said case
S.No./G.No. 235 out of property 00.62.50 R area
belongs to him and remaining area belongs to
Kumari Ramesh Kumari Wazir. Respondent no. 3
Permission has been sought from Tal. Maval to
carry out excavation in the claim area on
20/12/2019 and Tehsildar Maval has asked him

for permission.

Kusgaon Bu., Tal. Maval Dist. Pune. S.No
/G.No. 235 in respect of unauthorized mining in
this income with penalty amounting to Rs.
83,66,400/- regarding payment of Tehsildar,
Maval vide his order No. SM/SR/178/2020 dt.

14/04/2020. However, the present appeal has
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been filed against the order of the Member

Information.

He said that as mentioned by the appellant
in the said case S.No./G.No. 235 come00.62.50
R area in Milsi belongs to him and the rest
belongs to Kumari Ramesh Kumari Wazir.
Respondent no. 3 Permission has been sought
from Liver Naval to carry out excavation in the
claim area on 7/12/2019 and Tehsildar Maval
issued his order No. Secondary Minerals/
SR/83/2019, dt. 20/12/2019 from Tehsildar
Order No. Secondary Minerals/ SR/14/2020 dt.
22/01/2020 another 500 Brass Murums have

been granted permission to mine.
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Respondent no. 3 has taken up two roads
for the Lonavla Municipal Council i.e. the road
from Bharat Saw Mill to Hanuman tekdi and the
road from Hanuman tekdi to Kusgaon boundary
and the said Murum has been used for that. The
road from Bharat Saw Mile to Hanuman Hill has
been approved by the respondent no.3 on
21/09/2021 ©bill from Lonavala Municipal
Council and the royalty has been deducted
6,14,774/-. Also, the road from Hanuman hill to
Kusgaon border is under construction. Bill has
been approved on 21/01/2011 and in that bill
6,22,128/- has been deducted as royalty on
28/02/2020 Tahsildar Maval through
municipality, receipt received on 28/2/2020.

Respondent has excavated 1000 brasses and for
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further excavation, Lonavla Municipal Council
has given Tehsildar Maval a total amount of Rs.
12,37,702/- is paid by currency. Thus, Tehsildar
Maval received an amount of Rs. 17,03,202/- has
been received as royalty Rs. 3468/- out of which
royalty amount for brass mining is Rs.
13,94,400/- after deducting the remaining
amount of Rs. 3,09,505/- is deposited with
Tehsildar Maval for excavation. Despite this,

Tehsildar Maval has passed a penal order.

Government of Maharashtra Notification No.
Minor Minerals 10/0416 P. No. 302/B dt.
14/06/2017, no penal action shall be taken

against the contractor if he is doing the work of
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the Government and if he has paid the dues

within 30 days of the notice.

Accordingly, as the respondent No. 3 had
already paid the amount as royalty to
TehsildarMaval for excavation before the order,
TehsildarMaval passed his order no. Secondary /
SR/ 178/2020 dated 14/04/2020 - As I have
come to the conclusion that the order of penalty
passed for mining is prima facie defective and it
is appropriate to cancel the said order, I am
giving the following order to the Principal Sub-

Divisional Officer Maval, Sub-Division Pune.

ORDER

1) The appeal is allowed.
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2) Tehsildar Maval no. Minor Minerals/
SR/178/2020 dt. 14/04/2020, the order

given on is being cancelled.

3) A written understanding of the said order

should be given to all concerned.

Pune
dt. 7/1/2021

(Sandesh Shirke)
Sub Divisioin Officer

Maval- Mulshi Sub Division, Pune

Copy: Tehsildar Maval for information and

further action.
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ANNEXURE R-7

MHPU260023522021 Cri.M.A. No. 406/2021

E] MHPU260023522021

Pearl Harman Demelo @ Pearl ... Complainant,

M I:.Fﬂ Rahul Panchai
Eﬂf‘i‘ Through P.O.A.  Akhil  Ashok

Agarwal.
Versus

Prakash Misnrimal Porwal ... Accused.

Order Below Exh. 1. in Cri.t4.A. No.406/2021.

Perused the complaint and documents filed alongwith the
complaint. Heard Learned Advocate Shri P.B.Bhutada for the
cemplainant. The offences alleged are cognizable. The complainant
submitted that, her father Herman Demelo has purchased the land at
Mauie Tung, Tal. Maval, Dist. Pune Gat No. 234/1 admeasuring 02 H.
04 R old Gat No. 234 admeasuring area 03 H 06 R from No.1.
Ganapati Janku Kumbhar, No.2. Kisan Janku Kumbhar and No.3 Vishnu
Janku Kumbhar through sale deed dated 06/05/1988 vide document
N0.395/1988. i is submitted that, her tather died on 15/07/1991,
thereafter, name of the complainant and her mother was recorded on
the document of the said land as a lega! heirs. The accused Prakash
Mishrimal Porwal fraudulently executed power of attorney in the name
of complainant vide document No0.7354/2006, dated 30/10/2006 by
mentioning the complaint as minor. But on that day complainant was
major. By preparing fraud power of attorney the accused executed sale
deed dated 04/06/2008 vide document No.3011/2011. The complainant
has not received any consideration amount for that purpose. The
complainant_submitted that the accused prepared false document. The
accused threatened the complainant. The complainant filed report in the
police station. However, police did not take action. Hence, she has filed
present complaint. Therefore, she has prayed order of investigation u/s

156 (3) of Cr.P.C. The complaint has been supported with affidavit of
complainant.
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2. The allegations made by the complaint discloses serious
allegations against the accused. The present complaint is filed u/s 420,
406, 504, 506 of IPC. The complainant has filed varicus documents in
respect of the said compliant.

The complainant has relied on the following case laws:-

1. Suresh Chand Jain Vs. State of M.P. (SC) 2001(1)BCr
C567.

2. Gurusharan Singh Vs. State of Maharashtra 2020
BHCCO 343.

3. Lalit Kumar Vs. State of UP(SC) Cri. L.J.(Bom) 470.

2 In the above mentioned case laws the Hon'ble Supreme
Court and the Hon'ble Bombay High Court stated that, any Judicial
Magistrate before taking cognizance of the offence can order
investigation under section 156(3) of the Cr.P.C. For the purpose of
enabling the police to start investigation, it is open to the Magistrate to
direct the police to register an F.I.R.

4. Considering the nature of offences and averments made in
the complaint and documents filed on record, | am of the opinion that, in
this case detailed investigation is necessary through the Police
machinery. Hence, it is just and proper to sent the complaint for the
investigation under section 156(3) or the Cr.P.C.. Hence, | pass the
following order.

ORDER
1. Complaint be sent for investigation under section
156(3) of the Cr.P.C. to the Police Inspector of
Lonavala City Police Station.

2, Order Pronounced in open Court.

Date: 14.07.2021 (C.R. Umredkar )
Vadgaon Maval Judicial Magistrate First Class,
Vadgaon Maval, Dist: Pune
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4 Order Below Exh. 1. in Cri.M.A. N0.406/2021.
The complaint has been sent for investigation under section

156(3) of Code of Criminal Procedure. In view of the judgment of

Hon'ble Apex Court, in the case of Madhubala Vs. Suresh Kumar,
reported in AIR 1997 reme Court. 3104, it is not necessary to

o

keep the proceeding pending. Hence, the proceeding stands disposed
of.

/"/ g‘ .)
= \y\n\oy
Date: 14.07.2021 (C.R. Umredkar )
Vadgaon Maval Judicial Magistrate First Class,
Vadgaon Maval, Dist: Pune
‘h Ve w*\c X N
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1.

2.

»

District (fSregT): gor aImedioT

FIR No. (Y& @Y %.): 0081

S.No.(31.%.) Acts (3rfafage) Sections (elH)
1 SR &g Ffgdr 2¢ko 3y
2 ARAT &3 Ffgdr gcee Yot
3 ARAT &3 Tfear gceo PRL
4 HRAT &g Ffear gceo oy
2 R &3 |igar tcteo 206(2)
(@) Occurrence of offence(iﬁil'lﬁ’f HeHl):
I pay (Raw): ava e Date from (f&=Tr& arge1):
30/10/2006
Time Period (FTaat): Time From (aﬁqm‘\;r);
00:00 ar&
(b) " Information received at P.S. (Il Date (f&aT):
3TogTar Arfgdt fRsTearEm): 01/08/2021

(¢) ' General Diary Reference (3107 &=ifastt

weeh):

IH=ad)

P.S. (9l 3107): omaar

AeX

LLF.-I (ThI&d 31+ A9NUTHIH - ¢)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

YYH eI IHgard
(wiserdr ufhar dfigarar saw tuy

Year (3¥): 2021

Date and Time of FIR (Y. @. f&stis 3nfor a=):

01/08/2021 00:00 aretdr

Type of Information (ATfgdaT Y&R): aWT

Place of Occurrence (ST S):

L. (a) Direction and distance from P.S. (@Yfar® aroar e feem

anfor 3raR): afRas, 1 faT

Entry No. (dg #.):
017

Date To (=t T=iq):
13/08/2009

Time To (3&94d):
00:00 g

Time (3®):
00:00 drE

Date and Time
(Rt 3mfor
da): 01/08/2021
21:25 @™

Beat No. (i %.):
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LLF.-I1 (THighd 3 q9WOrHe - ¢)
(b) Address (9€T): SATOTATRT,

(¢) In case, outside the limit of this Police Station, then Name of P.S. (m orogrdr
g4l Y WA, WA SIUAT A16): U@l AT

District (State) (fre8T (W59)): qoT AT (FERTSE)

Complainant / Informant (F%R&R / ATfgd! SUTRT):

(a)
(b)
(c)

(e)
()

(8)

(h)
(M)

0)

Name (A1@): 9ol g3Ha f3A 31 Wger o
Father's/Husband's Name (Ff3ama/adia a1a):

Date/Year of Birth (SeAai@ / a¥): (d) Nationality (Xrs g q):4Rd
1987

UID No. (Z.3M4.31. %.):
Passport No. (9RIT .):

Date of Issue (f&eart adi@ ): Place of Issue (fgeara f&awTor):

ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN)
(@Y fFERor (WA FS ,AGGIAT F1S GG, PSS H., iAo agdw, 4
F13))

S.No. D Type (3M@@IAET 9FR) ID Number (3@WIT FATF)
(31.%.)

Occupation (eFaqT): fgofr
Address (9<):
S.No. Address Type (99T Address (91)::
(3.%.) ¥R
1 IJAAT gdr oA ATEIRT, U Gieh STd, AIUTdal ey,
qoT AT, HERTSE, TRA
2 A Ao ot TeE 24, A, ANMABT AN, IOV
3 gd\ e gar AIOTgaT, AU e, JOT AT, AFNISE,
R
4 AR gar BT AT, WU UTeh Sfd, SI0Taal 26y,
qul PTHI0T, FGRISE, SIRA
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LLF.-1 (ThiHd 3= AWOThIe - ¢)
Phone number (B .): Mobile (FETSe %.): 0

Details of known / suspected / unknown accused with full particulars (77 / ¥aRa / 3raa
IR wqeh auefie):

Accused More Than (373Td 3R THT 98T JAFA FTA a¥ F&a1): 0

S. No. Name (4T9) Alias (3%arg)  Relative's Name  pregent Address(@dam

(31.%.) (ATITEFH A19) ()

I gy A 1. Town/Village (28X / 31M9):
gRare Aot ot Aeg o
' 24,41, Tehsil (dg&eT): Police

Station (Gl d 3T0Y):
CIMICE e, District
(fSregT): gor aATHAIoT, State
(To): FERISE e
2. Town/Village (Y / 3IM9):
oI, Tehsil (AgHT):
Police Station (ATl d 3TOT):
SAIUTTgesT Qe District
(Sregm): Tff ITHIUT, State
(Y59): FAFRISE, ARA
3. Town/Village (Y / 3MQ):
SNUTGBT aT HAd T, Tehsil
(dgdreT): Police Station
(9ol 3IY): SuTTaeT
U8, District (ﬁm) g’UT
ATHIOT, State (I):
HERTSE, 3R

8. Reasons for delay in reporting by the complainant / informant ( dPRER/ATE T a'UI'I'-lTﬁTs:\?f

TPR  HogTdIa fadear SR ):

9. Particulars of properties of interest (Watha ATerA==T awaiie):
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10.

11.

12.

LLF.-I (Thi&d 3= AWOTHia - ¢)

S. No. Propertty Category Property Type Description Value(In
(37.%.) (HATAHGT TA) (ATIHTT 9eR)  (Fawon) Rs/-) #AeA
(5. 7ALRA)

Total value of property (In Rs/-) #ATIH#AD THUT AT (2. qE) -

Inquest Report / U.D. case No., if any (ARUT=d¥UT gaTd/AHTATT FHcg THIOT F. ST
HHeq):

§.No. UIDB Number (Z.3ma.8.41.)
(31.%.)

First Information contents (Y4H @aX gfdhard):

36T Toieex #.81/2021 simefdss. 420,406,504,506(2),34TATE)- uel gt fae 3%
Tger qrater 97 34 I A GFA AH], T I HdB, TUHAA HATIE, AOMEGST T,
A o1, qULIARI- Yerly A dRarer g 55 a¥ . #Ale o dsg . 24, A
THART fAar, AJ=AT 19T Sae, ANvMaa dl. Ade . qolfeel gsel dr.ded d Slehlor:-
fsties 30/10/2006 Vst o i 25/01/2010 A Z3oa1et FraferiieT dod gas
foatren wraferd, doTda @ e Faus HAed, Fol Adghihd- Ardie Hardr il
AT YYAT FATATT, FSINd ATds IY BlolgiT [l 37T FHArh 406/2021

1.2 Ta.Feld 420, 406, 504, 506(2), 34 3Head ARG ATH Y FAAFT IRarel ag
55 a¥ . Al oW Feg . 24, A ViAW A, AQAT 9097 Fa@, AUNGST 1. AdDS
3. qor Irdfawee @R .FHere 156(3) FAO gl SE HIOHAS 3V groraracd
BISTERT 3157 shelell YA AT, TYHGE ~IATCId, d891d HAdD Ardehsiel Sideh .
1125/2021 =11 19/07/2021 =gy TeIdAT BISIGRT il 3ol §T AUNaaT AT
Qrelld TVl HTaeh At 1399/2021 feATe 27/07/2021 3Head Ured STelell 3Te. ded
A A= At JI7 . A To1. gor AT SiefeT IC . 234/1 &1 02 gex 04 IR
& ¢ At 06/05/1988 Uil WXET a¥d o 395/1988 3iead 3HH =T I0Tqd
e HoAR, e Jeg HHR g 3R] Sed HIR s @A el 3. g
I g8 gHA BHar § g 15/07/1991 USi FHIT SR ARIYT Jhy gRdrel
a1 fstidw 30/10/2006 As gaa etk aell A e Al 7354/2006 3ad I
I IMEHS Feld AT HAAWAR T Baed A e I a7 well e
AT AT el grafdel gid. W Feld HlA@cdR 97 Hd dol Ay I a7 &
19 g2f 9 AR A& BId. T HAHTAR T HUR AR JHIY IRaTel AT fereren
04/06/2008 Ut gza# e dvmacr A% @ aFd % 3011/2008 o FeX Hoad
I HHTE 234 §r 02 gaex 04 3R ¢ &1 dHhEGUR Ul AT Ad &% ddol

4
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LLF.-1 (TH1d 31+ INUTHIa - ¢)
HeTd &1 YehT 00 g 64 3R &1 § feiieh 10/08/2008 sl ga# faaer sravery,
AoTaeEr AT WXEY EFT FAF 2122/2009 Hea A W e HERET I09
fashr el a@w AT 10/08/2009 IS HexX A@ahdr U 00 gaex 40 IR, &7 &
I AT HATT AUNaST AT WE ¥ FATh 2123/2009 Iead 38H A1H Aoy
fasgaATy 3eRaTe I Ade e, d8@9 &t 10/08/2009 AT e fAzewdr ddhr 01
gFeX 81 § gIH fAaus SRfery dvnaer 3 @ET g&d HAw 2125/2009 3w 4.
qRUT TS 3PRTer ATAT AT fAfAAT el fashy el 3mg. IRG #7. fery
IPRET, faS APREre d Ul 3eRaTel Al fashelell fhaldr I S#ieT € e
qeel RelisT et IR Yoy GRarel IR R feelelr 31Me. 3RIdY ey fAfAAer darer
Tl SHh1IET HeAHUIR TAET TR FEel R AG 1) RAAWAR ¥ 7354/2006 2)
GEEEd %. 3011/2009 3) WIEEFd @. 2122/2009 4) WIEeEFd %. 2123/2009 5a=gr
ToMEeY #.81/2021 srefash. 420,406,504,506(2),34THTE- Tel gl f3ael 31 Igel
qreTe a9 34 a¥ . A ATl G h Side, qUHALE AL, Aondaer .
A . qOLIRIN- gy (@l dRarel a3 55 a¥ . Hior o Heg . 24, A
U fAarE, A9 aer Sae, Jvmder dT. #lde 9. qUReeT gsel dr.dd g SIehloT-
festi 30/10/2006 it o fsieh 25/01/2010 Ao &g HRATeRlleT dbd gaH
feus FrTe, dvrasr @ gIH Aaud ey, Hul ddghend- arde e aier
AT, YUHAII AT, IS ATGD TN BloigRT il 37T shafish 406/2021
s.g.fa.wera 420, 406, 504, 506(2), 34 3ead ARG AH YN AT IR ag
55 a¥f . Al W Feg . 24, A VAT e, FGAT ST Sdes, WOMEe Al HdD
. qor arfawes @R dadfsers 156(3) JAO 6T ERael FOTHIST Y groTdred
FISTERY 3151 &Holell A AT, TUHI AMATeld, d5I1d A Ardehslel SiTdeh .
1125/2021 &=t 19/07/2021 3Hwad HeIdT BISGRT Tl 3750 8T SIoTaasl AT
Il TN 3Tdsh st 1399/2021 AR 27/07/2021 3ad WIed STorell 3T, Ted
fSael =l Arst G ar. Arae 9. qor e Sl 91 s 234/1 &1 02 g 04 3
&7 § feetier 06/05/1988 Ui WA a&d HATEH 395/1988 3+ad SHH A I0Tqd
STiefeh &R, fhael STl HeTR g ARl Sileish s} Irdehgal WA Shetell 38, e
I I gWHA BHar § f&ste 15/07/1991 sl A SeATHAR 3R Y&y Qiarer
I feeieh 30/10/2006 ST g7a fAeers dHell I a&d Haih 7354/2006 3w Rrardr
I IS HeId SR FAHEAR IF U A Ay I aa Folr 3ed=
AT AT Gleleh ATl §ld. R Tl HTAEIR 97 Fd I Al o< a7 §
19 a<f 9 AR & 1. T FHAHWAR YA R IR FHY IRa A6 =i
04/06/2008 MWWW?QWWQ?BOH/ZO%FTWWH
T HATE 234 YT 02 gFeX 04 AR ¢ &F dHACHR goT Tad:d A &ded ool g
meoommmaﬁ%m10/08/2008@@?%@%&?&,

5
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13.

LLF.-I (ThHd 3= aNUTGi - ¢)
AoMaeT AT WET &d HATH 2122/2009 3=ad 1. AT FaEToTd IR g
fashT shel. 89 f&eTier 10/08/2009 TSl HeX fAadr dehr 00 gaeX 40 IR, &7 &
gTIH AT HATT AoTae I WG aFd HAE 2123/2009 ey $HA AH Aoy
fasaary 3eRaTe I fade M. d@T e 10/08/2009 AT TeX Adehar U 01
gl &1 ¢ g Adus SR divnasr I WG aFd HAE 2125/2009 Head &,
qRUT faSTg PRI AT ATrAAT [AHHT g&d= fashr el 3. 3IRde A1 Aoy
3RET, faS AERETS d JRUT 3RRETT i1 fadelel fAaidr aidr seier & el
geeT Rellol % IR Jehy qRaTe I W feelell 38, 3R ey A A dRare
Il ShTICT FAATAR TAET AR FEed @ 79e 1) HAH@IR & 7354/2006 2)
WEEET &, 3011/2009 3) WEEET . 2122/2009 4) WLEGET . 2123/2009 5)
HATTAAATAHT &¥d ST 2125/2009 6) TWET xd . 2718/2009 7) aRAT™= u=
(Rel1ST) axd AT 1972/2010 38 dhRICRY aFd dicdsT ¥d:dT BRIGT &%l Odell. I
RITE ATARRY FRFEY IS TIER vl [HATET AT ST FHAT AGATAT
ThATEIe el Hideell & &ar AN BEaUE FHelr 3Tg. d9d AT a1 Fame
AT AT 3731 oA Gage hatd I 3msar 9 adr gren fasaw ard
e HHIULR el 3R dXT AT T IR fawee THR @R ISRTEm
FeIAR IR I e it RIS F6at SHALET el e TR FAoraura Ry
a% [T TN el &eal adl RUIE AT & UA T AT & $IE F89d AGS I
@TAT ¥ FeX Iedrdl Yicel durd qgar/1673 blca 882 wrevra Al § HRd
Hed.STad AFAGR WA/2143 ARR ATTHAANAAAT &&d AT 2125/2009 6) @WIET
&&d . 2718/2009 7) 9R#ArasT 97 (Relter) g¥d HaAted 1972/2010 3 SHIS™ a&d
AlcdeT FATAT GRICT 6l U, T AT ATelehir TARNAEY JhIel SFGeR o
hatey Frely SroTclel Faer e AT Hocel Adeer # &ar R FaavH
dhell 3Tg. 8T THATEr AT TAT AT T A HHAD Gr@qe Thatdr ard
3T g RATEY Irar favad u1d &% $HAUE del 3. add fhaidr a3
faste FEHR GEaR IeQRIET Fedl-cr IR A= f5aidr I Rdemes @ e graer
el 3Te TR Tt AT aet Togl WS el &eel adf RUIE A1 o v/ 'h
T A1 I g59d Ads AY @] Hoel Hel Ieedrar Yool durg qigdl/ 1673 Hica]
882 UICUTHT AT § HRd Ted.ar&d JHAAGR T1/2143 ARR

Action taken: Since the above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(Fe FRATS: a9 F.} ALY AHG Hoodl FAALIY e Hgardast JIAY fogeT

AeAHD):

(1 Registered the case and took up the investigation (0T AGRAA HTOT qUTETT Fe
gl gad):  or (FRan):

6
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744

(2)

14. Signature / Thumb impression
of the complainant / informant

(THFRERME/@ER Son-graY

LLF.-1 (ThiHd 3= A9OrHIa - ¢)
Directed (Name of 1.0.) (918 3TQHT-I=r a1@):  Rank (gez): el gdTelaR

jayraj jaysingrao patankar

No.(s.): pn882 to take up the Investigation (9T YA FAFR &) or
(feram)

Refused investigation due to (SIT FRUMAS TIH FUIH JdHR fea):

or (frar)
Transferred to P.S. (7T gEAFS UrSfadl JWedE AT WA S0IR 19):
District (Foregn): on point of jurisdiction (3rf&rerT=aT

TieeETds).

F.I.R. read over to the complainant / informant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (YIH e

THRGRIATEENAT age qrEfdell, SR Aigfael FeA™ = AT Fo 3007
THRERIA/TENAT Fad! 9d Aea el

R.OA.C. (3R.3T.0.4)

Signature of Officer in charge, Police

Station (3107 WY rfAr-ar=ht
)

Name (s11d): dilip shishupal pawar

Rank (§E§T): I (Inspector)

HEV/3TT3T) No. (.):

15." pate and time of dispatch to the court (FITATAAT UTddedrdl dlI@ T dad):
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LLF.-1 (THhd 3= q9OTHre - ¢)
Attachment to item 7 of First Information Report (Y¥& @a{drer Heal . b o CICEE)

Physical features, deformities and other details of the suspect/accused: ( If known / seen )

(FerfraB3mdR (Afga 3r@ee F/aifgee an) arfRe® dfrs eF, & For 3nfor sav auehie)

S.No. Sex Date / Year Build (m) Heigh Complexion Identification Mark(s)
t .

@r.%) ([ Of Birth (M) (3zE a1 @m)
) (= AAHIE (6ms)
.3 Y)
1 2 3 4 5 6 7
| quy 1966 -
age: 5.
Deformities / Teeth (7)) Hair (3'7'\‘1') Eve (313) Habit(s) Dress Habit
Peculiarities (€ IaT ) @a@d)  (s) (dNTETE 3
afdrs ) wad)

8 9 10 11 12 13
ti‘:‘g“age/ Dia Place of (& f&=T0T) Others (3aX)
EIIEIGH)

Burn Mélrk Leucodcrm Molé Scar (g0T) Tattoo
(TSTe T a (F8) (=) (amoT)
gom)
14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more particulars about
the suspect/accused.

(SR aFRER/ATRAr un-ara Ferfla3mdifdwdt s fFar © anden s quefie e
GF d Il &e it Alg gdel SASe)



Sr. No. | Property |Property | Description | Value

Category | Type (In Rs.)

10. Total value of properties (in Rs.)

11. Inquest Report/ U.D. Case No. if any
Sr. No. UIDB Number
12. First Information contents:

Crime Register No. 81/2021 IPC, Section 420,400,
504, 506(2), 34 Plaintiff- Pear]l Harman Dimelo alias
Rahul Panchal aged 34 years Res. Hanuman
Vatika, Near Pradhan Park, Vardhaman Society,
Lonavala Tal. Maval Dist. Pune. Accused- Prakash
MishrimalPorwal age 99 years Res.
MaujeShushiSavrhe no. 24. Shri. EkviraNiwas,
Near Naval Bagh, LonavalaMaval Dist. Pune crime
happened at Time and Date:- Between 30/10/2006
to 25/01/2010 during office hours at Sub Registrar

Office, Lonavla and Sub Registrar Office, Kurla
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Fact- Plaintiff in this Hon. First Class Court,
VadgaonMaval Criminal Minor Application No.
406/2021 under IPC section 420, 406, 504, 506 (2),
34 Accused Name Prakash MishrimalPorwal Age 55
years Res. MaujeBhushiSavrhe no. 24. Shri.
EkviraNiwas, Near Naval Bagh, LonavalaMaval Dist.
Pune According to Section 156 (3), of C.R.P.C. a
criminal application has been made regarding the
order to file a case and Hon. Court of First Class,
VadgaonMaval vide no. 1125/2021 dated
19/07/2021 The said criminal minor application
has been received by Lonavla City Police Station
under Incoming No. 1399/2021 dated 27 /07 /2021.
The text of the plaint given by the plaintiff in the
said application is as follows- Herman Dimelo, the
father of the plaintiff, Maon Tung Ta. Maval Dist.
Land Group No. of Pune. 234 /1 Area 02 Hectares
04 R Area Purchased on 06/05/1988 vide Purchase

Deed No. 395/1988 in the names of
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GanpatJanakuKumbhar, KisanJanakuKumbhar
and Vishnu JanakuKumbhar. Plaintiff's father
Harman Dimelo died on 15/07/1991 by accused
Prakash Porwal on 30/10/2006 at Second Registrar
Kurla vide document No. 7354/2006. After
obtaining the letter from the land's guardian from
his mother, the plaintiff was shown as an unknown
parent due to his young age. But at the time of
writing the said Attorney General's letter, the age of
the plaintiff was 19 years and 9 months. On the
basis of the said Attorney letter, the accused
Prakash Porwal legally acquired the said income
group no.234 area 02 Hector 04 R illegally by the
purchase document No. 3011/ 2008 in his name
and 00 hectare 64 R area out of the said area
dated 10/08/2008 at Secondary Registration Office,
Lonawala under Purchase Order No. 2122/2009 by
Shri. Sold to Vijay Kisanlal Agarwal. Also on

10/08/2009 out of the said income 00 hectares 40
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Rs. The area is sold to NileshVishwanath Aggarwal
under Purchase Order No. 2123 /2009 at Secondary
Registrar's  Office, Lonawala. Also on date
10/08/2009 out of the said income 01 hectare area
is at Second Registrar Office Lonawala under
Purchase Order No. 2125/2009 Mrs. Pushpa Vijay
Agaral has been sold by Malamata Exchange. The
accused Mr. Plaintiff's land sold to Nilesh Agarwal,
Vijay Agarwal and Pushpa Agarwal has been re-
released by them and returned to accused Prakash
Porwal. Accused Prakash MishrimalPorwal using
illegal Attorney letters mentioned above 1) attorney
Deed 7354 /2006 2) Purchase Deed no. 3011/2009
3) Purchase document no. 2122/2009 4) Purchase
document no. 2123/2009 5Crime Register
No.81/2021 IPC Section 420, 406,504, 506 (2), 34
Plaintiff- Pear]l Harman DiMelo alias Rahul Panchal
Day 34 years Res. Hanuman Vatika, Near Pradhan

Park, Vardhaman Society, LonavalaTt. Maval Dist.
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Pune. Accused Prakash MishrimalPorwal age 55
years Res. MaujeBhushiSavrhe no. 24. Shri.
EkviraNiwas, Near Naval Bagh, LonavalaMaval Dist.
Pune crime happened at Time and Date:- Between
30/10/2006 to 25/01/2010 during office hours at
the Office of the Second Registrar, Lonavla and the
Office of the Second Registrar, Kurla. First Class
Court, VadgaonMaval Criminal Minor Application
No. 406/2021 B.D.V. Sections 420, 406, 504, 506
(2). Name of accused under 34 Prakash
MishrimalPorwal age 39 years Res.
MaujeBhushiSavrhe no. 24, Mr. EkviraNiwas, Near
Naval Bagh, LonavalaMaval Dist. Pune against
According to Section 156 (3)C. R. P. C., a criminal
application has been made regarding the order to
file a case and Hon. Court of First Class,
VadgaonMaval vide no. 1125/2021  dated
19/07/2021 the said criminal minor application

has been filed in Lonavala cityPolice Station under
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Incoming No. 1399/2021 dated 27/07/2021. The
text of the complaint given by the plaintiff in the
said application is as follows. Maval Dist. Land
Group No. at Pune. 234/1 Area 02 Hectares 04 R
Area Purchased vide Purchase Order No. 395/1988
dated 06/05/1988 from GanpatJanakuKumbhar,
KisanJanakuKumbhar and Vishnu JanakKumbhar.
After the death of the plaintiffs father Harman
Dimelo on 15/07/1991, the accused Prakash
Porwal obtained a letter of guardianship of the said
land from the plaintiff's mother. He was shown to
have unknown parents. But the age of the plaintiff
was 19 years and 9 months at the time of writing
the said Attorney letter, according to the said
Kulmukhtar letter accused Prakash Porwal
purchased the said income group no. The area 04 R
has been illegally acquired in its own name and out
of the said area 00 hectare 64 R area dated

10/08/2008 Secondary Registration Office, sold to
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NileshVishwanath Aggarwal in the name of Ism
under Purchase Deed No. 2123/2009 at Second
Registrar's Office Lonawala. Also on date
10/08 /2009 out of the said income 01 hectare area
at Second Registrar Office Lonawala under
Purchase Order No. 2125/2009 Mrs. Pushpa Vijay
Agaral has been sold by Malamata Exchange. The
accused Mr. Plaintiff's land sold to Nilesh Agarwal,
Vijay Agarwal and Pushpa Agarwal has been re-
released by them and returned to accused Prakash
Porwal. Accused Prakash MishrimalPorwal has
used illegal Attorney letters vide above 1) Attorney
Deed 7354 /2006 2) Purchase Deed no. 3011/2009
3) Purchase document no. 2122/2009 4) Purchase
document no. 2123/2009 5) Property Exchange
Deed No. 2125/2009 6) Purchase Deed No.
2718/2009 7) availed himself by registering the
illegal Deed as ParimochanPatra (Release) Deed No.

1972/2010. And by making illegal transactions in

752



the property of the plaintiff without any consent of
the plaintiff, without giving any compensation to
the plaintiff, he has cheated the plaintiff. Also,
when the plaintiff was sane, he betrayed the trust
of the plaintiff's mother and the plaintiff by showing
that he was ignorant. Also, after the prosecutor
pursued the court case against the accused, the
accused has abused the plaintiff etc., filed a case
against the plaintiff in the register of the case and
sent the report to Resp. T.M.F.C.C. Court
VadgaonMaval for further investigation of the said
crime PC/ 1673 Ghotkar 882 Patankar So these are
done. Filed  Executor PC/2143 Nangare.
Complainant health is not in good condition for the
last 7 to 8 years. Also the plaintiff is not able to
walk properly at present. Accused Prakash
MisrilalPorwal is a resident of Lonavla and by
falsely presenting a dispute over the land of the

helpless and needy people in Jumla and saying that
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the government is a Darbari identity and Daara, the
government has written a power of attorney from
him for the work of the government durbar court
and misused it, he is doing the business of stealing
the land of the helpless and needy people. The
business of the accused is to make it white. The
accused has taken full advantage of the
complainant's husband's illness and after that the
complainant has become a widow by making a
conspiracy and swallowed the complaint.
Superintendent of Police Lonavla Division has been
sent to Lonavla and other 10 famous persons. But
after the accused came to know that no legal action
has been taken against the accused and the
plaintiff filed a complaint against the accused,
Accused abused the plaintiff and threatened to kill
him. Therefore, the plaintiff has been forced to file
the present complaint in the court. And the crime

committed by the accused is as follows- Review for
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the complaint 2) MaujeKevregaon and land in Maval
District Pune) Survey no. 66/12 Total Area 00.48R
b) Survey no. 75/1/3 Total Area 01.44R c) Survey
no. 64 /6 Total Area 00.225) Survey no. 65 / 5 Total
area 100.16 Henceforth the said income is referred
to as complaint income. A) Above clause no. 1
property described is dated 10/12/2021 by 1)
BhaguBaluDalvi, 2) SavitribaiNayuDalvi 3)
MungabailaxmanPathare 4) Gangabai Narayan
Mhaskar 5) RangubaiKisanPhatak 6)
KasubaiNathuniDalvi and Herman Aranus after
receiving due compensation. DeMelo is marketed
through purchase agreements. The said registered
purchase deed registered in the office of Sub-
Registrar MavalMaval No. 3965/1987 has been
recorded, The entry of said purchase of fertilizer in
the notebook of Village Worker Talathi dated
15/04/1988 Change no. 446 has been filed and the

said entry has been approved on 18/06/1988
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under section 84A of attorney. b) In respect of the
plaint income described in Clause 1 above and
other 9 properties, Herman AranusDiMelo died on
15/07/1991 and his legal heirs are his wife Julie
Herman DiMelo and daughter Paul Herman DiMelo
in the register of Village Worker Talathi dated
01/05/ 1992 vide amendment no. 462 and the said
record is this. Approved on 27/05/1992. c) For the
complaint income described in the above section.
Order No. from TehsildarSahebMaval. Case
No./84K/S/R/266,267.269,270/92 dated
03/04 /1993 vide modification no. 446 entry has
legalized the transaction. And on 7/12, the
comment under Section 84A of other rights has
been reduced. Entry of the said order in the office of
Village Worker Talathi dated 23/04 /1993 vide no.
468 and the said modification has been approved
on 01/05/1993. d) For receipt of complaints

described in Clause 1 above from Hon'ble Sub

756



Divisional Officer Sub Division Pune Order no. 84
C/Rev/SR/139/93 dated 21/11/2994 the said
income has been deposited by the head. Entry of
the said order in the office of Village Worker Talathi
dated 30/04/1995 vide no. 487 and the said
modification has been approved on 26/10/1995. e)
Take other 9 properties including the complaint
proceeds described in Section 1 above Dated
11/08/1995 Julie Herman DiMello for herself and
Paul Herman DiMello Ap. c. Therefore, on behalf of
the Attorney holder JagdishAnantKamat has sold
the purchase property to SulochanaNandkishore
Agarwal (deceased mother-in-law of the plaintiff)
after taking appropriate consideration. The said
registered purchase deed in the office of the Sub-
Registrar Maval, Deed No. 3407/1995 has been
registered. Village worker Talathi's office recorded
the said purchase deed Amendment No. 491 filed

on 01/06/1996 and the said entry dated Approved
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on 26/06/1996. The implementation of the said
change has been done on 7/12 excluding the
income complaints. E) On 30/07/1996 plaintiff's
mother-in-law  SulochanaNandkishore Aggarwal
died at Pune Deceased Sulocha Chana Nandkishore
Aggarwal Legal Heir Suresh Nandkishore Aggarwal
Son Ashok Nandkishore Aggarwal Son Deceased
Geeta Ashok Aggarwal Daughter-in-law Anil Ashok
Aggarwal (Grandson) Akhil Ashok Aggarwal
(Grandson) ShitalNishant Agarwal (Granddaughter)
Usha Suresh Jain (Daughter) are viz.g) Mr. Prakash
MishrimalPorwal Mrs. Julie Haman DiMello and
Paul Herman DiMello for the said Complaint
Income. A.P. C. A power of attorney has been
written by Mrs. Julie HermenDiMeloYanj. The said
Attorney General Letter dated 30/10/2006
Document no. Badar 3PT 7355/2006 is registered.
H) Complaint proceeds as described in clause 1

above. On 30/01/2014 Julie Herman DiMello for
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herself and Paul Herman DiMello A.P.C. By Mrs.
Julie Herman DeMello Purchased and sold by
Prakash MishrimalPorwal as Custodian. The said
purchase deed in the office of the Sub-Registrar,
Lonawala, document no. 338/20214 is registered.
The entry of the purchase of fertilizer in the
notebook of village worker Talathi has been filed on
27/06/2014 with amendment no. 529 and the said
entry has been approved on 22/08/2014. A) Julie
Herman DiMello for herself and Paul Herman
DiMello A.P.K. Ms. Julie Herman DiMello for the
said complaint income. Accordingly, Prakash
MisrilalPorwal submitted to the Maharashtra
Revenue Tribunal Pune VidhanBhavan Pune 1 Sub
Divisional Officer's Order No. 84 C/Rev/SR 139/93
dt. 21/11/1994 appealed against and the order of
the  Maharashtra  Revenue  Tribunal Pune
VidhanBhavanPune 1 Revision Appln No. Order No.

84 C/Rev/ SR/139/93 of the Sub Divisional Officer



Maval vide TNC/REV/29/07/P. By canceling the
order dated 21/11/1994. The verdict of top cultist
Maval has been upheld. The notebook of the village
worker Talathi recorded the said decree dt.
31/07/2014 AMENDMENT NO. 350 has been filed
and the said entry has been approved on
22/08/2014. A) Plaintiffs mother-in-law K
SulochanaNandkishore Agarwal got the right for the
complaint income after her death and for the said
complaint income along with other 9 incomes. Heirs
of Herman DiMello Wife Julie Herman DiMello and
daughter Paul Herman DiMello Plaintiff dated
11/08/1995, No. 3407 /1995 has been approved by
the deed of purchase. The registered certificate of
approval is Document No. 1711/2018 in the office
of the Second Registrar, Lonawala. Registered on
24/094/2018. i On 24/04/2018 Julie Herman
DiMello and Paul Herman DiMello have canceled

the Kulmukhtar Journalist Deed dated 30/10/2006
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dated 30/10/2006 vide Dast No. Badr-3 IV
7355/2006. The said Dast& DR Chaudhary Reg no.
6143 Registered with Notary with registration
number 506 /2018 and the power of attorney issued
on 30/06/2006 is permanently cancelled. j) Copy of
attorney Journalism Canceled Deed dated
25/05/2018 to Prakash MishrimalPorwal dated
30/10/2006 dated 30/10/2006 by Julie
HermenDiMello and Paul HermenDiMello and in
Daily Prabhat Pune newspaper. A public notice has
been given. A) Dt. 29/05/2018 dated 25/05/2018
Julie Herman DiMello and Paul Hermon DiMello to
Prakash MishrimalPorwal dated 30/10/2006 DAST
No. Badr-3 IV 7355/2006 KULMUKHTAYAR
JOURNALISM CANCELED COPY AND DIARY A
copy of the public notice has been posted in
Prabhat Pune newspaper. And it has reached them.
c) Plaintiff filed suit No. RTS/A/SR/302/2018 in

the court of Sub-Divisional Officer MavalMulshi
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Sub-Division Pune in order to get his name on the
complaint. Its result is on 10/07/2020. 3)
Complaints of the plaintiff as follows 1) Complaint
Income The plaintiff has purchased purchase order
no. 3407/1995 as registered under Section 17 of
the Indian Registration of Deeds Act and the said
Deed has not been canceled by any Court, the said
Deeds have been acquired by the Plaintiffs. Accused
Prakash MishrimalPorwal filed complaint no.
338/2014 dated 30/01/2014 with the intention of
causing damage to the plaintiff and illegally
benefiting the accused. This is an offense under
section 420 of IPC. 2) On 24/04/2018 Julie
HermenDiMello and Paul HermenDiMello A.P.C. by
Julie HermenDiMello accused Prakash
MishrimalPorwal on 30/10/2006 Document no.
Badar 3 plot 7355/2006 has been canceled for the
power of attorney issued. The said Document& DR

Chaudhary Reg no. 6143 Registered with Notary
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with registration number 506/2018 and the Power
of Attorney issued on 30/10/2006 is permanently
cancelled. And then d. On 25/05/2018 by Julie
Herman DiMello& Paul Herman DiMello A.P.C.
Attorney General Journalism Rejection issued by
Julie Herman DiMello to Accused Prakash
MishrimalPorwal dated 30/10/2006 in Document
No. Badr-3 IV 7355/2006 is done for that a public
notice has been given in Daily Prabhat Pune
newspaper. And then dated On 25/05/2018 Julie
Herman DiMello and Paul Herman DiMello A.P.C. A
copy of the writ dated 30/10/2006 issued by Julie
Herman DiMelo to the accused Prakash
MishrimalPorwal for attorney Journalism Radwadal
has been given to the accused by post. And it has
reached the accused. The said complaint property
along with other 9 property by Julie Herman
DiMello and daughter Paul Herman DiMello on

behalf of A.P.C. by JagdishAnantKamat, Power of
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13.

Attorney on behalf of Julie Herman DiMello to
plaintiffs mother-in-law SulochanaNandkishore
Agarwal dated 11/08/1995 Document No.3407/
1995 Purchased Deed Endorsed by Julie Herman
DeMello and Paul Herman DeMello by Deed of
Endorsement. The said registered deed of approval
has been registered in the office of the Deputy
Registrar, Lonawala vide Document No. 1711/2018.
Inspite of this, the accused Prakash Porwal
deliberately filed suit No. RT in the court of Sub

Divisional Officer MavalMulshi Sub Division Pune

Action taken: Since the above report repeals
commission of offence (s) u/s as mentioned at item
no.2
(1) Registered the case and took up the
investigation.
(2) Directed (Name of I1.O)

ANIL MANOHAR LAVATE

Rank: POLICE INSPECTOR
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No. to take up the investigation or

(3) Refused investigation due to
Or
(4) transferred to P.B. .o wssemas Distriet. v
on point of jurisdiction.

F.ILR. read over to the complainant/informant,
admitted to be correctly recorded and a copy given
to the Complainant/informant free of cost.

R.O.A.C.
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Cri.M.A. No. 416/2021
CNR No. MHPU260024562021

Smt. Gita Ashok Agrwal! ... Complainant,
Versus
Shri. Prakash Mishrimal Porwal ... Accused.

Order Below Exh. 1. in Cri.M.A. N0.416/2021.

Perused the complaint and documents filed alongwith the
complaint. The complaint is supported with affidavit. Heard Learned
Advocate P.B. Bhutada for the complainant. The offences alleged are
cognizable. The complainant made allegations that, the agricultural
properties bearing survey No. 66/12, 75/1/3, 64/6 & 65/5 situated at
village Kevare, Tal. Maval., Dist. Pune were previously owned by Bhagu
Balu Dalavi and others. They have sold said properties to Harman
Aranus Dimelo by registered sale deed on 15/04/1988. Thereafter,
Harman Dimelo was expired and name of his wife and daughter were
recorded in record of right. The Julee Harman Dimelo and her miner
daughter sold said lands through power of attorney Jagdish Anant
Kamat in favour of mother-in-law of complainant namely Sulochana
Nandkishor Agrwal by registered sale deed in the year 1985. The
Sulochana was expired on 30/07/1996.

2. The complainant made further allegations that, the accused
got executed power of attorney from Julee Dimelo and got executed
sale deed in his favour in respect of land which were sold to Sulochana
Agrwal. The Julee Dimelo published notice and canceled the power of
attorney. However, accused got executed sale deed in his favour. The
accused committed breach of trust, cheating. The complainant mate
with accused, however he threatened her. The complainant filed report

in the police station. However, police did not take action. Hence, she



has filed present complaint. Therefore, she has prayed order of
investigation u/s 156 (3) of Cr.P.C. The complaint has been supported

with affidavit of complainant.

3. The allegations made by the complaint discloses serious
allegations against the accused. The present complaint is filed u/s 404,
420, 406, 504, 506(2) of IPC. The complainant has filed various
documents in respect of offence. The accused got executed sale deed
in his favour in respect of land which was already sold by registered sale
deed in favour of mother-in-law of complainant. The offence involves

element of cheating and forgery.

4. Considering the nature of offences and averments made in
the complaint and documents filed on record, | am of the opinion that, in
this case detailed investigation is necessary through the Police
machinery. Hence, it is just and proper to sent the complaint for the
investigation under section 156(3) or the Cr.P.C.. Hence, | pass the

following order.

ORDER
1. Complaint be sent for investigation under section
156(3) of the Cr.P.C. to the Police Inspector of Lonavala
Rural Police Station.

2 Order Pronounced in open Court.

Sd/-
Date: 24/06/2021 (Bharat V. Burande)
Vadgaon Maval Jt. Judicial Magistrate First Class,

Vadgaon Maval, Dist: Pune
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S

Order Below Exh. 1. in Cri.M.A. No.416/2021.

The complaint has been sent for investigation under section
156(3) of Code of Criminal Procedure. In view of the judgment of

Hon'ble Bombay High Court, in the case of Avinash Trimbakrao

Dhondage Vs. State of Maharashtra and others, reported in 2016(1)

Bombay CR (Cri} 223, wherein it is held that, once magistrate passes

and order under section 156(3) of the CrPC the magistrate has further
nothing to do and proceeding under section 156(3) of CrPC terminated,
nothing remains pending before magistrate after such order. Therefore,
it is not necessary to keep the proceeding pending. Hence, the

proceeding stands disposed off.

Sd/-
Date: 24/06/2021 (Bharat V. Burande)
Vadgaon Maval Jt. Judicial Magistrate First Class,

Vadgaon Maval, Dist: Pune

CERTIFICATE.

| affirms that the contents of this P.D.F file order are same word for
word as per original order.

Name of Steno : Mrs. Neha Kiran Vaidya

Court Name : Shri. B. V. Burande, Jt. C.J.J.D. &
J.M.F.C., Vadgaon Maval, Pune

Date of order : 24/06/2021

Order signed by P.O. on : 24/06/2021

Order uploaded on : 29/06/2021
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N.C.R.B (va.d1.3m.d)

L.

[0

w

LLF -1 (T 3F JWOTHIA - ?)

FIRST INFORMATION REPORT

{Under Section 154 Cr.P.C.)

YYH ey Agdid

(wloerd wfrar gfgaear Faw oy

District (fregr): qor amafior

FIR No.(¥4R @« %.): 0277

SNo.(3%F.) Acts (FTATH)
| swdr de W e
2 SRErT &3 AR teko
3 STRET €3 Wi teko
4 HRAT &3 dfgar tcte

5 R &3 afgar tceo

H=aa)

PS. (E Imot): AongaT Year (39): 2021
T

Date and Time of FIR (%. @. &=+ 3nfor 3@):
02/07/2021 12:45 arsiar

Sections (FH)

Yoy

YoE,

Yo

Yoy

4o,

(@) Occurrence ofoffence(m HedD):
I pay (Raw): aua Raw Date from (&% 9ET):  Date To (Reris ada):

30/01/2014 02/07/2021
Time Period (FTamath): Time From (JSYREA): Time To (33944):
13:00 arg 12:00 ™
() [nformation received at P.S. (G Date (f&=r): Time (3&):
sogTeay Arfgd! Rasrearn): 02/07/2021 12:00 a9
(€)' General Diary Reference (3101 &wfesit Entry No. (f1g #.): Date and Time
wesl): 011 (R 3oy
a®): 02/07/2021
12:29 9§

Type of Information (ATRAR™T ¥$R): AW

Place of Occurrence (EARYD):

anfor IeR): 9fPws, 10 f.an

(a) Direction and distance from P.S. (Q1fer s1oar arger e Beat No. (€T #.):



N.C.R.B (Ta.dramay

6.

LLF.-1 (THIEHd 3+ d9oTHia - ¢)
(b) Address (qaT); $aX d7 #E® {9 EI)UT ad &,

{¢) In case, outside the limit of this Police Station, then Name of P.S. (VA a10gT=am
gedl AR e, Welid 30y Ara):

District (State) (FSegT (T57)):

Complainant / Informant (&R / Afgdr Zomm):

(a)
(b)

(c)

(e)

(n

()

(h)

()

Name (A1@); AT @Frar 3 3eREGe
Father's/Husband's Name (@f3am/qdie am9):

Date/Y car of Birth (S#Ha@ / av): (d) Nationality (rs & q):8d
1961

UID No.(Z.3m2 8. &.):

Passport No. (AR9T %.):

Date of Issue (ReardY aria ): Place of Issue (Feamar f&=on):

1D Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN)
(3eEya faezor (VI &1¢  Fderar $18 qa9e, gHsst |, spiiT asdw, &7
#1%))

S-No. Ip Type (3@@TAAT YFR) 1D Number (EEIT FHIF)
(37.%.) ‘

Occupation (cTIHY):
Address (991):
§.No. Address Type (99T Address (JaT1)::
(31.%.) TR
! gdHRT gar YA W1, P A U 9T S6s,
doTaeT |1 Alde S qor , doTder JTHET
qul ATHIVT, HERTSG, R
2

Y gar qUA W1, §eIA AeTE GU UF S,

Phone number (®1 &.): Mobile (Alaga %.): 0

ra
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N.C.R.B (va. #3271

10.

11.

12.

LLF- (TRA&d 3+ YOG - ¢)

Details of known / suspected / unknown accused with full particulars (F7a / ¥f¥a / 3rmd
I wqot quefien):

Accused More Than (3r#1d 3RS U1 Jem Id 3@dE aX §&a1): 0

S. No. Name (F1d) Alias (3&aT9) Relative's Name  procent Address(@daATs

(3.%.) (ArAarEHE A19) (em)
! gaprer fEseTer 1. op2fr weg
gRard 24 Town/Village (278X /
ama); A s Harw
A QATERTHGS, Tehsil

(agde): duTaaT a1 Hidd
= qoY, Police Station (AT
0Y): Aot

1T, District (Seg): EUT
AT, State (TSF):

HETSE, A

Reasons for delay in reporting by the complainant / informant ( asRerR/ATRd m—w
PR Fogrdid faderdl RO ):

Particulars of propertics of interest (Fatha ArerAwTT auefier):

S.No.  Propertty Category Property Type  Description Value(In
(¥.%.) (FTEHAT T9) (AR veR) (e Rs/-) e
(3. 7ER)

Total value of property (In Rs/-) ATHATT THT HeT (. 7ER) :

Inquest Report / U.D. case No., if any (AUT=Q¥0T JgaTel/AHTATT HY WO . ST
HYATH):

S.No.  UIDB Number (.3mar.2.41.)
(3r%%.)

First Information contents (Y9 @ gfHra):

fraidy & favar 397 & aoge IeareR Ed 3 R ool & el e
IR § WA 20069 -geAfAFRE T¥d 81d. § @i [ust &aAis 31/08/2009h

3
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NCR.B(TAd I d)

LLE -1 (TR&dT 3+ AVIHi - ¢)
S 37e. @ fhaer ar carear fauer gl amgd. ady R a9 7 a Saviarge
Y cgavdlid 8L ddd ade geafeudia anafcar ardogetn sHa A
R gerer A dRars § dondel A A 3YA WA g RG] S
A FHACAHAEY FRAR ar 39T F¢d d WEHR Xal Py g @R e
A ATAHZH EAR AR FIE FAGNA HAF@ANTA AgA A7 cgren geuamT
FIA HTEET 9 TR AFAT S ACOATN LT IR FHIdT 3G T2 35S
e % QUIR JRWET sa9@ayg 3. IR R @ qdiear 3nmaRgemar @
IR ATy € favar snearar qoiyot wiuer Bgw GHR Aawd 93T &% Adga
&Il 3Me., IR RFordl A 8 wHaHE Sorel g el By g Raiw
08/02/2021 QST AT Qefra Tersd Aonast T Qi WIS @ AT 3ufdseha
greiy 3ifUeTE Soaar fasTeT HAOMEST T AR 10FTHCR cqFAT qrsfdelell 3R, 9
FRINavey HEAE! FEAR FRaA el AR, T A 3Rdfavey awl 3
S & grd INTH FBAA IRA Rl Rdene adg Fa aRvard) gady
el e e geqad! e A, Hlehd graa avor §rT 95d 3.8 RS
deredl Tepardl YA FHERIEIEr gAfdde= 2) Ald Fatna a1 #ee & g
Aefrer SN Weg . 66/1200T &1 00.483X &) Heg . 75/1/3 UHUT &7 01.443R
%) HeE . 64/6 THYT &F 00.223) T . 65/5UHUT &F  00.169YA I FeX
AFEdAT dHR Feear 3 JaUs e, ) a¥ Fad o, 17 avia Faear RAaadl
gar et 10/12/2021 A5 1) 81 @1 govdl, 2)@faders 7Y g@dr 3) FHamars FeHor
UGN 4) IEETS ARV FFEH 5) T fHwa wew 6) Fgas Ayt cadr A
Ay A AT 9gT A IR SAG AW WX @aean FE Fow Y. Hely
Aleviigd W& Td gea# fHdus e A AR HRTEaHed Aigohiad e
%..3965/1987:1 Higldolel 3., IMAHEFHINR JATS! AT ECall TE WG AT AlG
feares  15/04/1988UST TGN %. 4467 U Felell Y WA Ale HBHAE FHad
84 ¥ uA 3?5?( & 18/06/1988T H‘{B’ e 3R, §) @ HaH 15 guiE
Foedr ahll [A@adide st IASHASIA A Iy A & R
15/07/1991ST HIA Sl 3 card HIeN aRFER ATl Geall SPell g f3Ae
g ol g gida BA I Frardy dle MEFEER Jord I el i
01/05/19925fT RGR . 4627 RIS FIeell YT FeIdl e . 27/05/1992Tsh
A SAelell e, &) W A 18 goia Faedr daFER Fsedeadr A,
AEHITER HIgd Al YRFEIS ghA 1. ¢ -H¥ F./84F [TH/3R / 266,267,269,270/92
oA 03/04/1993 3ead FIER . 446 Al Algerel egapR HIAGAR Rfquard
AT 318, g 7/1282) SaX gl 84F & UTF &7 AT HAT FHdell R, IMAHHIR
AeEr Y iAW gERAT Al fasid 23/04/19937ST IER A, 4684
AfAde I Ferar SR AT 01/05/1993USH FHoR Sal 3Me. 3) O FHaAA
17 avid Feedl awll Aeedeaar a1 39fdemi  FfvsEd sufasmr qor aRede

4
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LLF.-1 (Th&d 3 d¥Ureia - ¢)

g d. 84 F/RKVTHIR/139/93 A 21/11/29943-aF I fASHeA! HeIHR FAT
30/04/1995T5T 4RGR . 4874 AlGfadel 3 ge Fedr WHR =ATF 26/10/19950
HIX T 3R 3) W FaE 17 o9 Facdr IJF Boedds 3R IRGHAr a1
fere 11/08/199505 Sgelt g8 BAST g T Rar @ uel g B3aer fewr 3ram
F. U dh FTAHTARYRS SEERI Heid FTAT Tl Aeg A Aeeo o gard=
FefaiR 3eRae (R o #9d 81 ) a9 @dRadean fadr dae 3. gexy
Aeoligd wérad gran fAaus AEe a9 HAEAHES gFd %, 3407/19957 Aefadd
IR, IMEHHAN AN A TFAY FeX WA@ardy A . 01/06/19963 WER 5
491 F ZrEA FHoell YA FeI °1 Al 1. 26/06/1996US HSR FArel 3Te. HeX
FGERIE FHcasaon 7/128d awi Pesd aear s 3. §) & 30/07/1996
sl Rrarer areh |y Gelrdell defdheiy Rard ear qor 4 79d §edr #Id & gel
ST AGTHYUR 3PRETS FAMT aRE FRU ASfHAR 3FREr F@T M FafhuR
ITRATE FeAN AT T 30 IREare g difer e IeRare (A1) WA 3w
IeRaEd (1) Rde Fid 3eRare (@) 39 @ ST (Ferel) W AT 3) TN
aeR Aewdsiar A yerer fRsfere drare il e Sgelt gee BAd @ oo g
feal. srarE A S gl RBAT TioTegs HEHEARTT g ddd 3. T
FAREARYT ¢ & 30/10/200657 &&a 31 %. FeX -3%¢ 7355/2006 Aafdeld e, 3)

o Fe 176 aui Feear aER Awedt a1 . 30/01/2014050 ST g4
B a1 Faarwdar @ 9@ g BAST warEm e sgeh gde BT af & mevE
gl fAsAe ORare A gErRr RS IRaTe O EE@dan fasy e 3.
e WA gad FEus dvnEasr A seHed e . 338/20214 A
Aefade e, MAHAIR TS I Tl HeX WA Wardy g fetid  27/06/2014
U IRER & 5297 qrael &l IR Fexdh e &aen 22/08/2014T HSR FHrerel
. U) T TR A HUA1 Sgeh gia BA § Taaedar @ 9o gd 33
FanE AE Sgell g7 RBAA a .. Fu v Aserd drard e JgRTS
HEYe ArATUEHOT qoT fAuTAsTaa qor 1arss 3utasmeig JOwy A7 g A 3meRr
% 84 /NeQ/THam/139/93 . 21/11/1994Ta%eyr 3mdial el @ HERTSE A
~arafeeior qur fqen=stas qov 197 AU Revision Appln No. TNC/REV/29/07/P Headl
sufasmefa sl Frae A e & 84 FH/NSE/TAIR/139/93 & 21/11/1994 3w
g &% HI. Iodd BN FHodlacl HAdes Il fARIS HITH STuard ATl 8.
MAHTHNN TATE AT goeall HeX ggaredh lig & 31/07/2014 RGN &, 350 arael
Fole 3G e A1 Alg Raier 22/08/2014 ST AR Feredr e, ¥) Reaidr &
Y & FArdAT ACiHR IRET 81 Fogudid dHR H@adisRar gad e a g
eI AHR AwdE goX 9 Aawd Hiar &. g A a9 ara geh g
& 3 @ Aerl oo gde f3AeT I Rty o et 11/08/19953sh av
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N.CR.B(Ta@.yd 774

LLE.-1 (THIEd 3+ d9oTHis -
$.3407/1995 & @I FAd ZFAH HIAGT SEACAN AT el 3. d@ed
Aleviigd HFAduT Fd ¢ gaA Haus donaz A" SiearEaed e d &
1711/2018= f&. 24/094/20187A1 Al Faelr 3mg. ) =1 24/04/20187N
gl g8 BAG 7 ua g foAe Wi vy shad aRard aw e
30/10/200631S11 &&d 3] & @ex-3 1V 735520064 R &HAd@cAR GFHIar Eeed
CF dlel g, Weld a¥d 33 3 3R Al W3 . 6143 Froes dAledl disies
AiquisraTe 506/2018 & alefae 3rga & 30/06/20067050 el Heg@eardT
FrATTEd W dole 3. ) Red  25/05/2018760 sgeh g AN 7 9o g
fEaen At gerer sl WRaTes arg &aie 30/10/2006300 g&d He % @@3-3 IV
7355/2006 feelel HEHWAR YFaIdl EalGe dieid e&didl 9d @ el i gor
FAARYAAE SER A e 3. 3n)  f&.29/05/2018 [k 25/05/20185h .
gl gde BAA g yar gHw BAw I vae fAswe dkae o e
30/10/2006%1f g¥d 37 & @ex-3 IV 7355/20067 e HOH@AR YFadar Eaed
Folel SEATT 9 T Eailh W YOI GAAEIHAYY FER - A 9d deean et
e, @ o i gigelell 1. &) faidr o= aeR Rzwd @ A gowdar
syfaemei HUHQ A g sufaser qor g FRTead aar % RIS/
3/UA3R/302/20185T@w actell §ial. ol fdard festia 10/07/2020050 SHieam 3178,
3) fhaldl A al Hed VYA 1) dFR Agwdr a1 Rl ) @ &5 #.
3407/19958RATT &¥a Aol Fraer AU HerH 17377ad Sievligd Fea S d FeIdr
CE HIUCATE] FATATERA Yegalad stidd AdedHe HeT@dr a¥d ¢ fhamdr
AHRARAT HIGTT 3MEd. RN gl Ahae dRae aia aFERfAsEd gar aFd
®. 338/2014a T 30/01/2014 S dsger AT Fode FOHEr @ 3Ridrr
ST BT FIUATY 3C/ Felell 38, g1 cFi=lt dotenl 71e [k 4209AT07 a1
deler 36, 2) . 24/04/201835H ST gt BA @ v gda B sranam.ad —
Sl g A i 3R gere fAsiEe dRare A & 30/10/200635T g 3 F.
qeI3 T 7355/2006fA HFHTARYT HUAT Lgad a¥d dod IR, HeTdr axd
32 & ¥R vl A A, 6143 s Al Aews AlcoishAts 506/2018 & HAicfad
g & 30/10/2006 eter HaH@cARTT FAATIEI T derel g, d Il
f2.25/05/2018 ST SN g BACT 7 ue goi=r RBAN Jws.ah sgelr g BA
Il IR gaer e 9Rard I R 30/10/200606 &¥d 3 % §e3-3 1V
7355/2006+1 e HAFWAR TFHIAT TAEH Held 3HTe. AT &l F3ira gor
FAAAIAALY SER A feolelr 3. @ iR e 12.25/05/2018 i st
A B @ g g RBAAr sranamad sgelt efa RBA ael 3 g Fsee
IRare arE ReAiE 30/10/2006%5H a¥d 3 % Fex-3 1V 7355/20067 feeid Hear@edr
THHIAT EETEe HAAT FAed SEAAl Yd Selid 98d o) SAAIA el SR A
el ga 9T ZaR N e e, @ o A Gigw Sreel 3. HeX R
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N.C.R.B (Ta.81.3m.dD)

LLF .-l (THI&Hd 3+ dWOTGIH - ¢)
fA@@dae soX 9 fAawdr #lar S g Bl @ Fosh o g A aih
HO&ETE Sl g RBAT af SonEcarTIuRE FEA HAd FHA I R
grel WY & el FgfeiR Rare I G 11/08/1995%0ST 2&d #.3407/1995
F W Fod AW A g BAG 7 oo g RBAN Tl AT erdean
HIAT el 3. qexa Algoligd Jeaar 99 &¥d & geaH Reus dvnaasr a
FRATCAAYY &¥d & 1711/20187 Acfade AR, HA FFAAT FeuT IR JHRr 9Rard

il STAAgSA 3ufasmig FUeRT Alae  Hdl 3UfsmeT g ard ST gt
FHTE RT

. Action taken: Since the above information reveals commission of offence(s) u/s as

mentioned at Item No. 2.

(Fh FRATS: a4 F.3 ALY JAAT Foedl FAAWTY U Hgareradad a0y g

HAHARD):

(1 Registered the case and took up the investigation (s30T Alefaa nfor o F9
gt gad): or ()

2) Directed (Name of L.O.) (9% HRFT-AF @1@):  Rank (§ean): e Fders
Anil Manohar lavate
No.(%F.): PSI to take up the Investigation (S Fvarr IfaR &RA) or

(Ram)

Refused investigation due to (SIT amvmg% I FUGE A6K fGa):
or (Rram)

) Transferred to P.S. (A1 guliFs s 3rweam® <1 Gl SR AT):

District (Freen): on point of jurisdiction (3f=RTTAT
F.LR. read over to the complainant / informant, admitted to be correctly recorded

and a copy given to the complainant /informant, free of cost. (Y¥H WaT

THRGRIAVEINAT g qrafder, SET AlGfadl JHedd I AWY Fa 1oy
IFRERIA/Eaddr @ vq Alvg &)

(3)

R.OA.C. (3T wd)
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LLE.-1 (THHd 3+ Yrei - ¢)
Signature of Officer in charge, Police

Station (307 ¥HRY FTO@H-T=H

TamEil)
. Signature / Thumb impression N‘"i“ (H.W)' BEHEOERINGS
of the complainant / informant MUZAWAR
(THRERTA/@ER Zon-ard Rank (&&0): 1 (Inspector)

J3ITST
w@ ) No.(&.): PCMH82968

Date and time of dispatch to the court (FITITAITT UTSgedT™d! dRI@ 9 3B):

776



N.C.R.B (va.#.3x.d)

LLF.-1 (THFda 3= INIHIA - ¢)
Attachment to item 7 of First Information Report (Y48 @addid HZEAT &, b & SE9)

Physical features, deformities and other details of the suspect/accused: ( If known / seen )

(@rdazde (fga srade arafgde an iR 3 2, © 3o nfor gav amefe)

S.No. Sex Date / Year ; ; Heigh Complexion Identification Mark(s)
Build (aT41m) : 6h L

@rw) (R OfBirth (@ (3hedc a1 7m
(3% A icms;
) ad) (3@
«.#n
1 2 3 4 5 6 7
dg96: &,
Deformities / Teeth (&) Hair (379) Eye (343) Habit(s)  Dress Habit
Pcculiarities (€ T : @ad) (s) (AN 3
iR =) Fadh)
8 9 10 11 12 : 13
lLa:nguagc/D ia Place of (3 f&=101) Others (3a%)
ec
(smyT/ael)
‘ Burn Mark Leucoderm Mole Scar (F0T) Tattoo
(TSTe T a (F13) (fa=) (amrgoT)
O - i &
14 15 16 17 18 19 b 20

These fields will be entered only if complainant/informant gives any one or more particulars about

the suspect/accused.

(SX awRe/AfdY dom-ae wadlasmidifdedt & far © anden 30w auhe Re o

GF T T &+ AT g Oda JEd)

7ry



FIRST INFORMATION REPORT

(Under Section 154 Cr. P.c.)

778

State Distt Police Station | Year FIR Date
No.

Pune Lonawala City | 2021 0277 02.07.2021
Gramin 12.45

Sr | Acts Sections

No.

1 IPC 1860 404

2 IPC 1860 406

3 IPC 1860 420

4 IPC 1860 504

S5 IPC 1860 506

()

Occurrence of Offence

Day in between

Date 30.01.2014

Time period

Date 02.07.2021

Time from: 13.00

011

1

Time to 12.00
(b) | Information received as P.S. 02.07.2021 12.00
(c) | General Diary Reference Entry No.| 02.07.202 | 12.29

Type of Information -

Writt

en

Written /Oral — Written

Place of Occurrence




Direction and distance

from P.S. 10 km.

~

Address of occurrence

name

In case, outside the
limit of this police
station then Name of

P.S.

District (State)

Address:

Kevare, Tal.

Survey No.

Maval, Dist.

Pune,

Incase, outside the limit
of this Police Station,

then Name of P.S.

District (State)

Pune Gramin, Maharashtra

Complainant/Informatio

n

Name -

Smt. Geeta Asshok Agarwal

Father’s/Husband

name -

Date of Birth/ year -

1987

Nationality — Indian

Religion-

UID No.

Passport No.

Date of Issue

Place

issue

of

79



g. Address 7
Sr. No. | Address Type | Address
1. Occupation House wife

Detail of known/suspected./unknown accused with full particular.

Accused more than

Sr. No. | Name Present Address

1 Present address Vardhman Society, Hanuman Vatika,
Pradhan Park, Lonawala city, Pune
Gramin, Maharashtra, India

2. Present address Vardhman Society, Hanuman Vatika,
Pradhan Park, Lonawala city, Pune
Gramin, Maharashtra, India

Phone Mobile No.

No.

Details of known / suspected / unknown accused with full particulars.

80



Accused More than : 781

Sr. | Name Alias | Relative | Present Address
No. Name
1. Prakash 1) Town / Village,
Mishrimal Mauje Bhushi Survey
Porwal No.
2)Tehsil, Police
Station, Lonawala,

Dist. Pune Gramin,

Maharashtra, India

3) Town /Village
Lonwala, Tal. Magal,
Dist. Tehsil, Police
Station, Lonawala,
Dist. Pune Gramin,

Maharashtra, India

8. Reason for delay in reporting by the

complainant/Information. —

9. Particular of properties of interest

Sr. No. Property | Property | Description|Value (in

Category | Type Rs.)




10.

11.

12.

14.

15.

Total value of property (in Rs.)

Inquest Report/ U. D Case No. if any

Sr. No. UIDB Number

F.I.R. information brief content

S ———
Signature of Officer in Charge,
Police Station
Name : Dilip Shishupal Pawar
Rank : Inspector
No.

Signature /Thumb Impression

Of the complainant /informant

Date and time of dispatch to the court

Attachment to Item 7 of First Information Report
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Physical features, deformities and other details of the accused

Sex |Date/Year |Build Height in Cms. | Complexion |Identification Marks

of birth

1 2 3 4 5 §)

Male | 1966 - - - -




Deformiti | Teeth Hair Eye Habbit(s) | Dress Language
es/peculi Habit /Dialect
arities
8 9 10 11 12 13 14
PLACE OF Other
Features

Burn | Leucoderlma | Mole Sear Tatto

Mark

15 16 17 18 19 20

784
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These fields will be entered only if complainant / informant gives any one or more particulars about the suspect

/accused.



Complainant health is not in good condition for the last 7 to 8 786
years. Also the plaintiff is not able to walk properly at present.
Accused Prakash Misrilal Porwal is a resident of Lonavla and by
falsely presenting a dispute over the land of the helpless and
needy people in Jumla and saying that the government is a
Darbari identity and Daara, the government has written a power
of attorney from him for the work of the government durbar court
and misused it, he is doing the business of stealing the land of
the helpless and needy people. The business of the accused is to
make it white. The accused has taken full advantage of the
complainant's husband's illness and after that the complainant
has become a widow by making a conspiracy and swallowed the
complaint. Superintendent of Police Lonavla Division has been
sent to Lonavla and other 10 famous persons. But after the
accused came to know that no legal action has been taken
against the accused and the plaintiff filed a complaint against the
accused, Accused abused the plaintiff and threatened to kill him.
Therefore, the plaintiff has been forced to file the present
complaint in the court. And the crime committed by the accused
is as follows- Review for the complaint 2) Mauje Kevregaon and
land in Maval District Pune) Survey no. 66/12 Total Area 00.48R
b) Survey no. 75/1/3 Total Area 01.44R c) Survey no. 64 /6 Total
Area 00.225) Survey no. 65 / 5 Total area 100.16 Henceforth the
said income is referred to as complaint income. A) Above clause
no. 1 property described is dated 10/12/2021 by 1) Bhagu Balu
Dalvi, 2) Savitribai Nayu Dalvi 3) Mungabai Laxman Pathare 4)
Gangabai Narayan Mhaskar 5) Rangubai Kisan Phatak 6)
Kasubai Nathuni Dalvi and Herman Aranus after receiving due
compensation. DeMelo is marketed through purchase
agreements. The said registered purchase deed registered in the
office of Sub-Registrar Maval Maval No. 3965/1987 has been
recorded, The entry of said purchase of fertilizer in the notebook
of Village Worker Talathi dated 15/04/1988 Change no. 446 has
been filed and the said entry has been approved on 18/06/1988
under section 84A of attorney. b) In respect of the plaint income
described in Clause 1 above and other 9 properties, Herman
Aranus DiMelo died on 15/07/1991 and his legal heirs are his



wife Julie Herman DiMelo and daughter Paul Herman DiMelo in 787
the register of Village Worker Talathi dated 01/05/ 1992 vide
amendment no. 462 and the said record is this. Approved on
27/05/1992. c) For the complaint income described in the above
section. Order No. from Tehsildar Saheb Maval. Case
No./84K/S/R/266,267.269,270/92 dated 03/04/1993 vide
modification no. 446 entry has legalized the transaction. And on
7/12, the comment under Section 84A of other rights has been
reduced. Entry of the said order in the office of Village Worker
Talathi dated 23/04 /1993 vide no. 468 and the said modification
has been approved on 01/05/1993. d) For receipt of complaints
described in Clause 1 above from Hon'ble Sub Divisional Officer
Sub Division Pune Order no. 84 C/Rev/SR/139/93 dated
21/11/2994 the said income has been deposited by the head.
Entry of the said order in the office of Village Worker Talathi
dated 30/04/1995 vide no. 487 and the said modification has
been approved on 26/10/1995. e) Take other 9 properties
including the complaint proceeds described in Section 1 above
Dated 11/08/1995 Julie Herman DiMello for herself and Paul
Herman DiMello Ap. c. Therefore, on behalf of the Attorney holder
Jagdish Anant Kamat has sold the purchase property to
Sulochana Nandkishore Agarwal (deceased mother-in-law of the
plaintiff) after taking appropriate consideration. The said
registered purchase deed in the office of the Sub-Registrar Maval,
Deed No. 3407 /1995 has been registered. Village worker Talathi's
office recorded the said purchase deed Amendment No. 491 filed
on 01/06/1996 and the said entry dated Approved on
26/06/1996. The implementation of the said change has been
done on 7/12 excluding the income complaints. E) On
30/07/1996 plaintiffs mother-in-law Sulochana Nandkishore
Aggarwal died at Pune Deceased Sulocha Chana Nandkishore
Aggarwal Legal Heir Suresh Nandkishore Aggarwal Son Ashok
Nandkishore Aggarwal Son Deceased Geeta Ashok Aggarwal
Daughter-in-law Anil Ashok Aggarwal (Grandson) Akhil Ashok
Aggarwal (Grandson) Shital Nishant Agarwal (Granddaughter)
Usha Suresh Jain (Daughter) are viz. g) Mr. Prakash Mishrimal
Porwal Mrs. Julie Haman DiMello and Paul Herman DiMello for



the said Complaint Income. A.P. C. A power of attorney has been 788
written by Mrs. Julie Hermen DiMelo Yanj. The said Attorney
General Letter dated 30/10/2006 Document no. Badar 3PT
7355/2006 is registered. H) Complaint proceeds as described in
clause 1 above. On 30/01/2014 Julie Herman DiMello for herself
and Paul Herman DiMello A.P.C. By Mrs. Julie Herman DeMello
Purchased and sold by Prakash Mishrimal Porwal as Custodian.
The said purchase deed in the office of the Sub-Registrar,
Lonawala, document no. 338/20214 is registered. The entry of
the purchase of fertilizer in the notebook of village worker Talathi
has been filed on 27/06/2014 with amendment no. 529 and the
said entry has been approved on 22/08/2014. A) Julie Herman
DiMello for herself and Paul Herman DiMello A.P.K. Ms. Julie
Herman DiMello for the said complaint income. Accordingly,
Prakash Misrilal Porwal submitted to the Maharashtra Revenue
Tribunal Pune Vidhan Bhavan Pune 1 Sub Divisional Officer's
Order No. 84 C/Rev/SR 139/93 dt. 21/11/1994 appealed
against and the order of the Maharashtra Revenue Tribunal Pune
Vidhan Bhavan Pune 1 Revision Appln No. Order No. 84 C/Rev/
SR/139/93 of the Sub Divisional Officer Maval vide
TNC/REV/29/07/P. By canceling the order dated 21/11/1994.
The verdict of top cultist Maval has been upheld. The notebook of
the village worker Talathi recorded the said decree dt.
31/07/2014 AMENDMENT NO. 350 has been filed and the said
entry has been approved on 22/08/2014. A) Plaintiff's mother-in-
law K Sulochana Nandkishore Agarwal got the right for the
complaint income after her death and for the said complaint
income along with other 9 incomes. Heirs of Herman DiMello Wife
Julie Herman DiMello and daughter Paul Herman DiMello
Plaintiff dated 11/08/1995, No. 3407/1995 has been approved
by the deed of purchase. The registered certificate of approval is
Document No. 1711/2018 in the office of the Second Registrar,
Lonawala. Registered on 24/094/2018. i) On 24/04/2018 Julie
Herman DiMello and Paul Herman DiMello have canceled the
Kulmukhtar Journalist Deed dated 30/10/2006 dated
30/10/2006 vide Dast No. Badr-3 IV 7355/2006. The said Dast
& DR Chaudhary Reg no. 6143 Registered with Notary with



registration number 506/2018 and the power of attorney issued 78Q
on 30/06/2006 is permanently cancelled. j) Copy of attorney
Journalism Canceled Deed dated 25/05/2018 to Prakash
Mishrimal Porwal dated 30/10/2006 dated 30/10/2006 by Julie
Hermen DiMello and Paul Hermen DiMello and in Daily Prabhat
Pune newspaper. A public notice has been given. A) Dt.
29/05/2018 dated 25/05/2018 Julie Herman DiMello and Paul
Hermon DiMello to Prakash Mishrimal Porwal dated 30/10/2006
DAST No. Badr-3 IV 7355/2006 KULMUKHTAYAR JOURNALISM
CANCELED COPY AND DIARY A copy of the public notice has
been posted in Prabhat Pune newspaper. And it has reached
them. c) Plaintiff filed suit No. RTS/A/SR/302/2018 in the court
of Sub-Divisional Officer Maval Mulshi Sub-Division Pune in
order to get his name on the complaint. Its result is on
10/07/2020. 3) Complaints of the plaintiff as follows 1)
Complaint Income The plaintiff has purchased purchase order
no. 3407/1995 as registered under Section 17 of the Indian
Registration of Deeds Act and the said Deed has not been
canceled by any Court, the said Deeds have been acquired by the
Plaintiffs. Accused Prakash Mishrimal Porwal filed complaint no.
338/2014 dated 30/01/2014 with the intention of causing
damage to the plaintiff and illegally benefiting the accused. This
is an offense under section 420 of IPC. 2) On 24/04 /2018 Julie
Hermen DiMello and Paul Hermen DiMello A.P.C. by Julie
Hermen DiMello accused Prakash Mishrimal Porwal on
30/10/2006 Document no. Badar 3 plot 7355/2006 has been
canceled for the power of attorney issued. The said Document &
DR Chaudhary Reg no. 6143 Registered with Notary with
registration number 506/2018 and the Power of Attorney issued
on 30/10/2006 is permanently cancelled. And then d. On
25/05/2018 by Julie Herman DiMello & Paul Herman DiMello
A.P.C. Attorney General Journalism Rejection issued by Julie
Herman DiMello to Accused Prakash Mishrimal Porwal dated
30/10/2006 in Document No. Badr-3 IV 7355/2006 is done for
that a public notice has been given in Daily Prabhat Pune
newspaper. And then dated On 25/05/2018 Julie Herman
DiMello and Paul Herman DiMello A.P.C. A copy of the writ dated



30/10/2006 issued by Julie Herman DiMelo to the accused 790
Prakash Mishrimal Porwal for attorney Journalism Radwadal has
been given to the accused by post. And it has reached the
accused. The said complaint property along with other 9 property
by Julie Herman DiMello and daughter Paul Herman DiMello on
behalf of A.P.C. by Jagdish Anant Kamat, Power of Attorney on
behalf of Julie Herman DiMello to plaintiff's mother-in-law
Sulochana Nandkishore Agarwal dated 11/08/1995 Document
No.3407/ 1995 Purchased Deed Endorsed by Julie Herman
DeMello and Paul Herman DeMello by Deed of Endorsement. The
said registered deed of approval has been registered in the office
of the Deputy Registrar, Lonawala vide Document No.
1711/2018. Inspite of this, the accused Prakash Porwal
deliberately filed suit No. RT in the court of Sub Divisional Officer
Maval Mulshi Sub Division Pune

‘alr
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1 message

Adv Sangramsingh R Bhonsle <srb.chambers@gmail.com> Sun, Apr 23, 2023 at 8:46 PM
To: kaawa10jan@yahoo.com, advocatedangare@gmail.com, advocatedangare@yahoo.co.in, aniruddha1488@gmail.com,
ccftpune@gmail.com, lawofficerpune@gmail.com, eeird.punewrd@maharashtra.gov.in, envis.maharashtra@gmail.com,
secy-moef@nic.in, sdkadvocate@gmail.com

Cc: Sangramsingh Bhonsle <sangramsinghbhonsle@gmail.com>, Samridhi Jain <samridhi12318@gmail.com>

Sir/Ma'am

PFA herewith Reply on behalf of Respondent No 12 in the aforesaid matter. Kindly consider this email as service on
behalf of the Respondent No. 12.

Regards,

Sangramsingh R. Bhonsle
Advocate

Supreme Court of India
A-10, LGF, Lajpat Nagar Il
New Delhi - 110024.

Mob- 9545809120
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